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misquoted. Advance has been given; that is
true. As my hon. friend said, Sir, the option
with the Government was either to forego the
advance made to the Boeing company or just
to go through the deal before making
enquiries regarding the pay-off. If | remember
correctly, | think I answered the same question
in this House. | had stated that the matter was
under investigation, and it is being taken up at
the diplomatic level. It is still being done.
About the name, etc., the name of the country
has already appeared in the papers; it is
nothing .ew. There is no question of
withholding any information from the House.
So far as 'that relation' of the ex-Prime
Minister is concerned, definitely it has also
come in the Shah Commission's Report. The
presence of Rajiv Gandhi un-.authorisedly...

SHRI BHUPESH  GUPTA: Mr.
Kaushik (Interruption™)

SHRI PURUSHOTTAM KAUSHIK: 1
have nothing more to say. So far as naming is
concerned, the name of the country has
already  appeared in the Press...
(Interruptions)

SHRI BHUPESH GUPTA: Sir, it is not®
fair. Name the recipients who have received
this money. The name of the country you
have mentioned. "What about the recipients?
Why do you bring in the country here?... (In-
terruptions)

SHRI PURUSHOTTAM KAUSHIK: Do
not be impatierit.

THE CONSTITUTION (AUTHORI-
SED TRANSLATIONS) BILL, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): Sir, | beg to
move for leave to introduce a Bill to provide
for authorised translations of the
Constitution.

The question was put and the motion was
adopted.
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SHRI DHANIK LAL MANDAL: Sir, |
introduce the Bill.

The Press Council Bill, 1977—
contd.

MR. DEPUTY CHAIRMAN; The time
available for the further consideration of the
Press Council Bill is about three hours. And if
the House agrees, the hon. Minister could
start his reply at about six or so. Or, if the
House so desires it can sit a bit late.

SHRI BHUPESH GUPTA (West Bengal):
Sir, the press barons have so many scandals
which have to be related here. Give a little
more time.

MR. DEPUTY CHAIRMAN: Some more
time would certainly be given if the House so
desires. But | would request the hon.
Members to please confine their speeches to
the time-limit. And the time allotted to each
Party and Group has been indicated. So, if
one Member speaks longer, the other
Members from the same party or the group
would be deprived of an opportunity to
participate in the debate. Please keep this time
limit in mind when you start speaking. Now,
Shri Mishra.

SHRI RISHI KUMAR MISHRA
(Rajasthan): Mr. Deputy Chairman, Sir, the
Press Council Bill has stated that the Council
is aimed to preserve the freedom of the press
and of maintaining and improving the
standards of newspapers and news agencies in
India. Sir, as | was mentioning the other day,
the threat to the freedom of the press comes
from the structural imbalances that exist in the
press today. Unfortunately, Sir, this Gov-
vernment and the previous Government have
ignored the basic task of attending to and
rectifying the structural imbalances that have
grown in the press in spite of the fact that the
Press Commission more than two decades ago
pointed out these imbalances and also
suggested remedial measures which were
necessary i» the interest of the growth of a
healthy press. Without going into details.
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[Shri Rishi Kumar Mishra] Sir, 1 would
only point out three or four major aspects of
these structural distortions that have crept into
the Indian press.

Sir, 23.5 per cent of all newspapers in India
are English language newspapers. Four
metropolitan cities of Delhi, Caluctta,
Bombay and Madras claim 31.2 per cent of
the total newspapers published in this country.
And there are only 11.3 per cent of
newspapers in towns with a population of less
than one lakh. Four metropolitan cities
account for 48.5 per cent of the circulation of
these newspapers. Sir, the worst distortion in
the whole structure of our press is that the
common ownership of newspapers account
for 81 per cent of the circulation of all
metropolitan dailies published in our country.
Mr. Deputy Chairman, Sir, as long as these
structural distortions are not remedied, to
hope that the Press Council will be able to
safeguard the freedom of the press or the
freedom of expression, | think, would be an
idle dream. Unfortunately, Sir, though the
hon. Minister for Information and Broad-
casting has taken many steps to free the press
from the various strangleholds which were
imposed on it during the emergency and to
rectify many of the obnoxious practices that
were introduced, | find him shying away from
attending to the basic task of removing the
structural distortions in the press in our
country.

Mr. Deputy Chairman, Sir, the Press
Commission had pointed out that to get full
and objective information which is the basic
right of the citizens, a right with which the
Parliament should oe concerned, the exercise
of ownership right must be subject to some
regulation and constraint. Mr. Deputy
Chairman, Sir, this Government are willing to
have a law, as all civilized Governments are,
to prevent adulteration of foodstuffs and also
to take steps to prevent concentration of
ownership in industries, but it is amazing that
in this vital field of public utility, they are
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not prepared to take steps to prevent purveying
of adultered news and information, and are
also shying away on the ground that they
would not like to interfere with the right of the
owners to run newspapers as they like. For the
basic task of ensuring that the citizens get
news and information unadulterated and
untamper-ed, the Press Commission had
recommended that if you cannot dy anything
with the ownership, you can do something
with the management of the newspaper, and
the three ideas that were suggested were, the
transfer of management to public trusts, diffu-
sion of ownership amongst employees, and
encouragement of co-operative ownership in
the field of newspapers. Unfortunately, Sir,
over the years, the press owners have been so
powerful that in spite of the fact that the
working journalists movement year after year
has tried to emphasise this point, no steps have
been taken. Committees are appointed,
commissions are appointed and we have one
more Press Commission which will go into the
various problems of the press and, | am sure,
hon. Shri Advani will say that they will await
the recommendations of that Commission
also. Sir, the first Press Commission had made
these recommendations but because of the
pressure of the owners and in spite of the
demand of the working journalists movement
and enlightened opinion throughout the
country nothing has been done.

Mr. Deputy Chairman, Sir, the Press
Council Bill in clause 14(c) points to the fact
that it will also try to ensure on the part of
newspapers, news agencies and journalists,
the maintenance of high standards of public
taste and foster a due sense of both the rights
and responsibilities of citizeznship. Well, Mr.
Deputy Chairman, Sir, I am all in favour of
steps being taken to see that yellow jour-
nalism is not encouraged, thoug<h | would
like to dispel the impression that yellow
journalism is the monopoly of small
newspapers only. In fact, it is the big
newspapers and the biggest newspapers in
the country,
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the weeklies and the monthlies, owned,
promoted and supported by powerful political
leaders and political parties and their relatives,
which are encouraging the worst form of
scurrilous and yellow journalism in this
country. The small newspapers try to purvey
the local problems and an atmosphere is created
in the context of this problem of reconciling the
freedom of expression with this talk of
responsibility. 1 would only like to draw the
attention of the Government to what Mr. Lopez
has said in his report to the Economic and
Social Council of the United Nations and |
quote:

"The concept of freedom with
responsibility can be pushed to a point where
the emphasis on responsibility becomes in
effect the negation of freedom itself."

I am quite sure, Sir, that with a vigilant public
opinion and the constitution of the Press
Council being what it is, it would be ensured
that this emphasis on responsibility would not
be used to negate the freedom of the press and
that it would be possible to strike a balance
between the two.

Mr. Deputy Chairman, Sir, | would not like
to take more time of this House but before |
conclude | would like to draw the attention of
the hon. Minister to the fact that he should not,
as | pointed out earlier, think that the press in
this country is functioning, and that the Press
Council is going to come into existence, in a
vacuum. In fact, two aspects have to be taken
into account. While one aspect has been taken
into account, namely, that the language
newspapers and the medium and small news-
papers will be given adequate representation in
the new Press Council; the press as such and
the character of the Press Council continues to
be elite oriented. That what is published about a
leader or not published about a leader becomes
freedom of the press and non-freedom of the
press. But if things concerning the working
people, the toiling people and
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I the struggling people are blacked out by the
entire press because it is controlled and
owned by vested interests, then people think
that it does not concern the freedom of the
press. In this context, | would only point out
two concrete examples. One is, as pointed
out by hon. Ramamurtiji on an earlier
occasion, the decision of the public sector
workers to go on a strike on the 28th of
June, which was announced at a conference
but was blacked out by the entire press
though

! lakhs of public sector employees were
involved. About the second case, | would
like hon. Minister of Information and
Broadcasting to have it looked into. | have
been informed by journalists that when
firing took place on workers in Bailadilla
mines, at that time the Madhya Pradesh
Government imposed what was a virtual
censorship and for 24 hours it did not allow
the news of the deaths which, according to
official version, were only 11 or 13, to be
published in newspapers. Telephone lime's
were disconnected- Newsmen were not
allowed to visit Bailadilla. The Inspector
General of Police said that nothing had
taken place. You will remember, Mr.
Deputy Chairman, that the result was that
the newspapers all over India carried the
story that 500 people had died. When you
try to suppress the facts by imposing
informal censorship or by taking recourse to
administrative methods, then it is inevitable
that such things will take place. These are
very dangerous trends and | am quite sure,
Mr. Deputy Chairman, that while the Press
Council when it is constituted will definitely
take note of such violations of the rules of
the press to report freely, the Government
would look into these specific instances also
and see that these are not repeated.

Mr. Deputy Chairman, in conclusion, |
would like to draw the attention of this
House that in my view the threat of
authoritarianism and revival of the tendency
to gag the press both by the vested interests
and
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[Shri Rishi Kumar Mishra]

by political elements has not ended. We must
see that the press is so reorganised that its
freedom is so preserved and guaranteed that
no one in future will be able to interfere and
tamper with it. | recall—and | shudder
to recall—that the hon. Shri Advani's
predecessor was toying with the idea that the
name of the Ministry of  Information  and
Broadcasting should be changed to the Ministry
of National Guidance. The idea was to guide
and control the minds of the Indian people, and
he had hoped that by introducing a code of
ethics and by securing the support of spineless
journalists, he would be able to create a
situation in which radio will broad-oast ~ what
the then Government wanted, the press
will report and write what the Government
wanted and the films will show what the
Government wanted, and thus the -minds
and the thought processes  of .the people of
this country will be regulated and controlled
in the same manner as Hitler and Mussolini
had edone. Perhaps he had the vicarious
pleasure when he went to Germany and saw
the place  where Goebbles bad got his house,
and he wanted to imitate him. The people
of India have saved us from that situation, but
the danger continues. And, therefore, a
categorical assurance should come from the
Government that under no circumstances the
freedom of the press will be tampered with,
and that an attempt will be made to restructure
and reorganise the press so that while
small and language newspapers are able to
flourish, the stranglehold of the owners is also
diminished and there is diffusion and delinking,
and lastly, Sir, that in the Press Council, some
way will be bound for the representation  of
the  workers. There is a provision that
Members of the "two Houses of Parliament
would  be there. It could be that by
convention, a representative of the working
class movement would be given a place so sthat
the. Press Council does not become only an
organisation of the i-upper echelons of the
society but
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also has the representation of the
working - classes. Thank you.

ot wgrr Arga faw (fFzre)
s, 7z a1 5w ofmg fadas saa &
TAT 3. SAFT 1 I299 8 9T a1 §
rET ¥ gzma § | AfFa ey § a7
fadas gzaaarard sasr & grefadn
AT | g 39 fagaw # sEim
QAT FT FATATT FT HIT ZT FAT
7, A e A, wa g e faas
T GTOHET W1 FEG AT 0 qrga
RIATL HIT TAFIL FT FTTFAT ATH
FIFE AT AN FA@ET L 1 T
fadas ® #fraq, oF S@Ea™ T AT
13(2) #5571 8, 9% § wwwar Z
fF amaml F1% @ f7 @m0

[The Vice-Chairman (Shri Arvind
Kulkarni) in the Chair].

OF TZT FI1 FIMCATT IFT T @1 )
ZHIL WIAATT HHAT W1 ST F Fal 2
e e fa. fega’ g dr s é fraz
gar #r oag & fFoaw mEel @
TRl &9 W1 T3 8 | ofwd qF 04T
AT 2 e gai gy gl v A ¥ 21g
Hun i Fdvaid mfy A
NFITT AT IHDIIH 5E FTFTH FL |
AT, AEaTel 7 gq #1 aF fafzsa
F g Ay ST 13 o fofesw
Frag <z fear o | S awe i zare
dfaae & aifzssr 19 ¥ ez 4%
wrriwa ot Iz € efiwE wvaw
FzA AR & T g Fifgm) gew1e T
naaTil 49 59 avg 71 A nfywre
2 9% FerT #oq & fau fomwew
FT ATEETA T wwear # i s
FTETIR(HTE AZT & | AT, TAAT HTHTL
T qAA  ATE, F1g WA & ATAT &,
T AEITTHA &1, GFFTT 21, STqTIF
a1, gz g1, By Ay & Faar g
¥ WAl IART IAT FT TAE-ITT FE
Ty ¥2q & P gard fifa & qanfas
wrAT qfaer FToFETHT | HAT AE
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FATHW AT FHT AR 477 20T |
qreA. § ARE F TEAT MFATE | T
F5 WEAT WHAA 739 §AA9. AT,
0% 79 BEAT F wifwr 5 w721 5
uF 917 g wafs zure wfemree &
AW ZTT ZUFT 5T Avfa 07 FA7 7
faon ana frar sm@T &) zafw &
aaa 2 3 e gmar fFr e &
AT T TR+ HIAATS WeAT AT T S T72T
arE 430 &, faar qrw 7 2 ) F 9715 w4
qrA A2 AT F | THE TEA AT 4T 95
FYET A1 AL ardt F srd ot e
FTAET AF T A E | 9vq 0z 2 fr fa
1 37%7 2 7fea 27% a1 w7 weA A
axfa & 7% gw T w1 favars g0
3ty maqarr. ofawr g7 a7
TZA 0 qTOF FT R 74T 71 wAaAfy
% fodfi & wiw 7 @ 3 wfav g
A% AZA Z A7 AT 07 G0, TfqT00
& WITAFT 730 02 7 qeerar I94 7
3 IAE WY TR | WTE AT A,
gt v for ooy & s A
AT, g@ArT & arfew F w7 H
AEY IA AW ¥ AT F R ATH FIZW
# 5 1 F A AT} WAy
giar &, 3o 7 feafa &1 w0 & geaa
FrAT FY WA AT w7 oAy Aafyw 3
waad § FifE TaTy FrHgm sma AT
7 73 @ & TafAv @ 9, agr
wra, oy 71 feafa &1 gwz w7 ¥
o BT WEEE 717§ | gafAw 13 (2)
(&7 ) TS FTAATT =T AN A AARAT
ife @ 9a FadwAr AT SR A

(Black Law ) ~ F&T HTOAT |

gady A § 77 A Jg g
o fa= 7 7 graur feo o & 39 &
2t A At FT W7 TITIT FIAT AT
s afafafa= &7 amw #1700
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AT A% T Z 47 WeAW T F %9 ATl
# S fASHE F AW &, AIRET AR
& T 7 w7 qfafafas faar s
AT, UF AT S FHAT F AT 2,
Ia%1 F51 gfafafaes & &1 & 42
wrga § fF Wl wgmm gg =0 w7
afafafaes 7 | faaat & 2g7 38
SATARET 8 | WA AaaT & 4 #
ST FACEIS AT A w9t A7 (% gw
qrFEa w1 SearfEs www wEE
F e o7 fa & THwAe Fasa 61 2
FaaT o1 wfafafae a3 @ ifzo
FifH 7 1 afFwr w7 T8 w3
0T F AR WIATEE F AT Ad o9
FAFT AT GTAT FT ATRATT FIAT AR |
Hawe A1 o7 g1, fafres /9wy #
f& sF Aifs oAt & a1 77 dFee
HIAT F19 FA & fa e ¥ wd
q@AT TR & gt oy feafr % s
# o fer et 1 wrararer o S ¥ &
A Afge | oAfE gwww ¥ o
A FT OHIT AIORT IO E AT,
o AF I g w0 fmartTdr Ay Fnr
# qumen g 7 a7 mAm =T T AW
AET FT qRA |

g0 AT, W OF a3 W9sT
gars fem & f5 A aar @ =hEe,
TIFF AT § W W OF AT AredT
17 & W7 OTTF ATSAN 7/ AT A A
FzaT AEar g % 5w Fwvwm v o
F% FTATHFIA AR He must be

eminent man of repute in journalism.

2 39 a9 w1 WIFAr A AT I fremr
FT, G FUHAT FT WM FWW IH AT
=7 VT FT AEFTN FET FNT AT R
awera & % 7z o7 Ay awe § A
wifgu i 357 wom F@ A faawr
fa 7oy farwmer & 7903 21 0
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(47 g 77 #iza faa)

Araer |, draa d "o AT i
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Figfaa 97 mfasr
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f =0 & w9 2w A f3ddT 7q7
AT ATEr £ ®T T WA

weRl ¥ WS ITORT A #1 3
za & AT 2 fF o 521 97 89 2o

formr & Wt WEET TAR] A9 | ST |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr. Surendra
Mohanty. You are allowed seven minutes
only.

SHRI SURENDRA MOHANTY (Orissa):
Sir, this day will go down as a red. letter day
in the annals, of Indian journalism on which
one of the dirtiest misdeeds of the emergency
is going to be nullified. Though it would have
been extremely nice on my part to say that |
am in agreement with all the provisions of the
Bill, I congratulate the hon. Minister of
Information and Broadcasting for losing no
time in not only bringing forward this Bill
before this House but also thereby implement
ing one of the promises which had been held
out by the Janata Party before the elections.

I would like to invite the attention of this
House and also the  Minister
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to some of the aspects of the Bill with which |
donot agree. | have not

given any notice of amendment simply
because of the fact that it is a code of conduct
with me not to withdraw an amendment once
I give notice of the same. Therefore, | am
appealing to the good sense and the
understanding of the hon. Minister se that he
could think over it in leisure in his cooler
moments and to bring about some orientation
in the Press Council Bill which he has
formulated, to make it more effective. What is
the genesis of this Press Council Bill? The
genesis of the Press Council may be found in
the report of the Press Commission which has
said:

"We consider that the regulation of the
conduct of the Press in the matter of such
objectionable wrong as is not legally
punishable should also be the responsibility
of the Press Council."

The Press Council had two objectives—
firstly, to maintain and protect the liberty of
the press; and secondly, to ensure that it is not
misused. With this twin objective, the Press
Council

came into existence. To make the Press
Council effective, it must have

some teeth. Unless it has some teeth, it can
neither protect the liberty of the .press, nor
can it ensure that it is not being misused. In
this ' context, | will cite a very telling instance
from the Press Council's Annual Report,
1973. The Press Council censured the Editor
of a journal called the Campu$ Reporter
because the Editor took to the worst type of
journalistic misconduct shown by his
threatening the Principal of a Women's
College to submit to his dictates. And how did
he react? The Editor of the journal said:
"Censure, My Foot". And the Press Council
could not make up its mind whether it should
invoke the authority of the Supreme ~Court or
any other judicial body to proceed against this
kind of a pronouncement by an editor of a
journal who wrote an article entitled
"Censure, My Foot". If this Press Council is
going to be an innocuous body like this,
for which annual®
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Rs. 5 lakhs have to be spent—and that too by
a levy from small and big newspapers—then, |
most humbly submit that there is need for re-
thinking on the subject. My submission is that
the Press Council must have some teeth.
Unless it has got some teeth, it is meaningless,
it is purposeless as it has been proved in the
past. (Time bell rings) Are seven minutes
over?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am giving you two
minutes more. Seven minutes are already
over.

SHRI SURENDRA MOHANTY: Sir, the
Press Council Bill speaks of building up
standards of journalism. Let us see what is the
reality. The hon. Minister is also a journalist
of good standing. Oscar Wilde had defined
journalism like this: "Modern journalism
justifies its own existence by the greatest
Darwinian principle of the survival of the
vulgarist". The more vulgar a paper is, the
more it survives.

‘THE LEADER OF THE OPPOSITION
(SHRI KAMLAPATI TRIPATHI): Correct.

SHRI SURENDRA MOHANTY: You see
all these groups of papers that are coming up
nowadays. Take Blitz, for instance, for which |
have got much regard. Its last page, which is
devoted to. a much substantial matter written
by one of the most senior journalists, presents
a nude woman's picture, exposing all her vital
statistics. Therefore, Oscar was more than right
when he said the more vulgar it is, the more
successful it is. How is the Press Council
going to check this? In fact, it has not been
able to check it. Therefore, once again, |
would say that the Press Council cannot build
a code of conduct. Even during the last ten
years, the Press Council had not been able to
build any code of conduct.

One last word and | will end because | have
no time. One of the good features of this Bill
is that the hon'ble
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1 Minister is not dependent on the wisdom of
the retired Judges of the Supreme Court.
Sir, 1 am sometimes surprised to find the
pitiable dependence of the Government on
the retired Judges of the Supreme Court.
For everything a retired Judge has to be
found out. However, it is a good feature and
it is a deviation from the previous Bill for
which | congratulate the hon'ble Minister.

Sir, here there is no retired Chief who
will be the Chairman of the Press Council.
Then, | personally think that also the
Chairman of the Rajya Sabha and the
Speaker of the Lok Sabha should not have
been got into the picture. It should have
been a professional body and it should have
elected its own Chairman such has the Bar
Council does, such as the Council of
Medical Association does, such as the
Engineers do. Why do you bring a motley
crowd from the Sahitya Aka-demi to the
University Grants Commission, from the
Bar Council to the Rajya Sabha, who have
got no rapport at all and. who may be
having very poor vision about the Press
Council? So, | suggest that the position of
this Press Council should be again reviewed
and rethought and the Minister may Kkindly
think it over and give the journalists that
freedom at least to elect thdir own Chairman
who can evolve their own code of conduct
from their own experience and from their
own struggle.

SHRI P. RAMAMURTI (Tamil Nadu):
Mr. Vice-Chairman, Sir, | do not want to
take much of the time of the House; neither
have | got the time. The press of a country
will reflect the kind of society which exists
in the country. Therefore, however much
one might try to impose certain rules and
regulations and code of conduct and all that,
in the ultimate anab'sis it is the social
struggles of the people that will assert
themselves and the values that are created in
the country by the social struggles of the
people that is going to be reflected in the
press. After all, we knew how the press in
this country functioned in. the period before
the achievement of
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independence and we know also the
tremendous deterioration that has taken place in
the functioning of the press after the
achievement of independence. However much
you might say that the Government should not
interfere, there should be freedom of the press
and all that, let us be realistic. So long as a
government has got the power of conferring pa-
tronage—and after independence the power of
conferring patronage by the Government has
tremendously increased—so long as this power
of patronage increases, so long as it is there it is
foolish to expect that the Government will not
interfere at all. This is the whole position.
Therefore, | am not Very much bothered about
that. The point is how far the press will be able
to resist it. That depends upon the kind of
society and the kind of values that are being
built up in the country and that is where we
want some freedom of the press, no gagging, no
censorship, complete resistance. There will be
some people who will be prepared to resist and
if more and more people come to resist then
better values should be created in the country.
This is what we want.

Now as far a; this Bill is concerned, | want to
make one or two points. My friend previously
made the point that the Press Council Chairman
should be elected. The present procedure that
been adopted here is not the correct one. |
would like to point out to him that we should
consider this thing in all seriousness. | do not
know if he is her, but what ,, felt was that this.
Press Council is not a body of one set of people.
It is not a body of the journalists alone. It is not
a body composed of editors alone. It is not a
body composed of the proprietors alone. Un-
fortunately, this is an amalgam of all these
people. So when an amalgam of all these people
take, place, elections there will inevitably lead
to some pushes and pulls. AH sorts of things
will happen and certain moneyed interests will
be there. Some people are likely to be
purchased. All these things would happen.
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I Therefore, considering the character of the
Press Council—the constitutional character
of the Press Council—we felt it much better
that first the Press Council as a whole is
constituted. It elects the members out of a
panel consisting of the Chairman, the
Chairman of the Rajya Sabha and the
Speaker of the Lok Sabha. These three
together are able to nominate a member.
This is what we thought. | think this is a
very good suggestion. It is a suggestion
which is commendable. In fact, | made this
suggestion to the Select Committee and |
think it is a correct position.

Secondly, another point made is that the
managerial people should be associated with
it. 1 do not think managers- should be there
in the Press Council. It deals with the
question of the freedom of the press. It is not
the question of the interests of the managers
that are at stake. If the interests of the
managers are there, then it can be decided
by some other law, law of the land. Here, it
is a question of evolving some standards for
the press, a code of conduct for it.
Therefore, the managers' representation is
absolutely uncalled for and 1 think it should
not be accepted at all.

Lastly, Sir, I would like to point out that
the press, by and large, in this country, for a
long time, has been weighted against the
oppressed peoples, against the weaker
sections of society and the view-points of
the weaker sections of society have not been
reflected in the press—whether large or
small. There are some presses which are
specifically for these sections and they do
carry those views'. But. by and large, even
when a matter is of , national scale, the
press, or the Akash Vani for that matter,
does not carry news. | will give an
illustration. My friend referred to one. Last
year, in the month of September, we had
avery big
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convention of the trade unions here in Vigyan
Bhawan, which passed a resolution on what
should be the policy of the Government with
regard to wages, prices and income. Now, the
entire trade unions of the country were
represented there. AIll of them were
represented there and they deliberated for two
days and they gave a resolution to the Labour
Minister there and said; We are prepared to
have a dialogue with you. Such an important
question did not figure in an, of the
newspapers. Such a resolution or the fact that
the trade unions of the country had met and
they had a view-point as to what should be
the wages and income policy of the
Government' did not find a place in any
standard newspaper of the country.

SHRI N. G. RANGA
Pradesh)- Peasants' problems also.

(Andhra

SHRI P. RAMAMURTI; Nor did the
Akash Vani broadcast that, although they
were invited there and some of them were
present. Similarly, the other day, on May 15,
against a particular policy, against the
interference 01 the Bureau of Public
Enterprises in the collective agreements made
in the public undertakings, irrespective of
whether they belonged to INTUC or AITUC,
CITU or BMS, all these Union people came
together in Delhi and had a very big
convention and they passed a resolution that
unless this collective bargaining was restored
they would go on a protest strike on the 28th.
If the collective bargaining was restored, they
would meet and see what further action could
be taken. Is it not an important matter? Is it
not a national question? But no paper
published it. Neither the Akash Vani nor the
Radio nor the Television. So these are the
things. 1 am not making , complaint because
there is no use making a complaint. When our
struggle had gathered strength, later on Mr.
George Fernandes wrote to me a letter saying
that the Bootha-
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lingam Committee had not asked for a wage
freeze. Then, on the eve of the strike, when that
letter was published, we got the publicity that
on the 28th there was going to begin strike.
When | wrote to him that the strike was against
the Bhoothalingam Committee, the people
understood that on the 28th of May, or June,
ther, was going to be a strike. | am extremely
thankful to Mr. Fernandes for requesting me not
to have this strike launched. Otherwise, the fact
. of th, strike would not have got any publicity
in these papers. This is the state of affairs. For
this, whom are we to blame? The point is that it
is a question of the social structure. If we go on
evolving more and more and creating new
values, then only 1 think the problem can be
solved. Whatever might be the way the Press
Council is constituted, in the ultimate analysis,
it is as a result of the social values that are
created in the country, as a result of the
struggles of the common people, the struggles
between had values and good values, that a
proper newspaper conduct can be evolved. | do
not think this conduct can be evolved by this
Council. They may try it. But | hope the
Council will not try to lay down a certain
conduct. It should be a process of evolution. It
cannot be laid down by rules and regulations.
The object says that it will evolve. | hope they
will evolve it and will not just force it upon
the newspapers.

Therefore, Sir, with these 4 P.M.
words, | think that the Bill

as it emerged from the Select
Committee is better than what it was when it
was fromulated and |1 commend it to the
House.

SHRI LAKSHMANA MAHAPATRO
(Orissa): The role of the Press in preserving
democratic traditions need not be over
emphasised. In the history of the Press in
India, there there have been great pressures
that curbed the Press and the privileges it
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[Shri Lakshmana Mahapatro]

enjoyed. | need not go into the stages of
development  of  this informational
technology.

The Fourth Estate has a great social
responsibility.  The items of  news
disseminated by the mass media have to
reflect the actual realities of today, not what
th, owner, the director or the Minister wants
to portray as has been the way so far. This
puts a heavy responsibility on the reported
and the editor as well as on the sources of
information which have to be unsullied. Only
a free Press can play a crucial role in the
democratic process. The reporter or the editor
is still a prisoner of the views of his master
and shall continue to be in shackle:- until the
concentration of ownership by big houses
who obviously have taken the forum for
furthering their own interests and opposing
the interests of the contending classes is
broken. Sir, the successive measures that have
been taken by the Government of India to
fetter the Press ever since the 18th Century
hav, helped neither the public nor the
Government. Freedom was inconceivable
without a free Press. Rut, as has been rightly
pointed *mt by my friend, Shri P. Ramamurti,
Government interference in the Press has
become the Indian way.

Though i, 1965 we thought of a Press
Council for the purpose of preserving the
freedom of the Press and ef maintaining and
improving the standards of the newspapers in
India in July, 1966, it was formed. During the
Emergency, on the 1st day of January, 1976 it
died. It is sought to be revived by this Bill on
the same lines of the law that was there in
1965 but with two changes only. That was
what the Hon. Minister told us in the
Statement of objects and Reasons when he
introduced this Bill to Parliament. The two
important changes that he wanted to have
were these.  The nomination of the Chair-
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man was earlier done by a panel in which the
Chief Justice of India was a member. Now
that is changed; he has been taken out and has
been replaced by a representative of the other
Members of the Council. The second thing is
that he wants to have a levy imposed with a
view to provide for funds for the running of
the Press Council. These are the only two
changes. Otherwise, it is basically the same
thing as it was there in the 1965 Act. That
being so and in view of the experience that
we had during the Emergency inspite of a
Press Council of this nature, as far as the
freedom of the Press is concerned, that puts
us in a great fear whether even with' such a
Press Council law which seeks to restore the
Press Council or revive the Press Council, we
will be having the same sort of treatment of
the Press.

Sir, as has been rightly pointed out, there
have been umpteen number of instances
where the Government have come to interfere
in many things—interference by omissions
and sometimes by commissions. Missions are
very much now found everyday. As far as the
mass media and the Press is concerned, there
have also been interference by the present
Government. | shall come to the instances of
interference later. Now let me say a few
words about this particular Bill.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have got only
four minutes more.

SHRI LAKSHMANA MAHAPATRO:
Yes, yes, | am just looking at the watch and
trying to do my job within the stipulated
time.

Sir, the other point is, as has been rightly
pointed out by Mr. Mishra, there was a Press
Commission. It made its recommendations
and the recommendations also related to the
concentration of ownership of newspapers.
But it has not been looked
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into. | think the hon. Minister while replying
may say that a second Press Commission has
been appointed. You know, Sir, when it was
announced in the House, Mr. Bhupesh Gupta,
myself and a few others opposed the way it
had been done. We opposed the composition,
we opposed the selection. We said that the
co-operation of the other side of the House
should have been sought and the list should
have been prepared in such a way that there
would have been no criticism. All the same, it
has been formed and 1 am not very sure
whether they will be able to give us
something which this Government will act
upon as far as the concentration of ownership
of newspapers is concerned.

Sir, the other thing that | want to point out
is that the Government says—and it has been
said in the preamble also—that this law is
made with a view to securing the freedom of
the Press and to seeing that it is not abused.
But how are you going to achieve it without
having the Registrar of Newspapers as a party
to all these things? Sir, he is the person who
is regulating everything. He is the person who
tells you how much circulation a paper has,
on the basis of which you give
advertisements. He is the person who says
whether paper is a regional paper o, a paper
which is of a national level. But he is not
associated in this matter. Possibility the idea
of taking him as a part of. or subordinate to,
the Press Council will not be very much
liked. But all the same, he should be asso-
ciated with it. He should be subjected to some
sort of a check or direction by the Press
Council. Otherwise, he will be going one way
and the Press Council will not be able to
perform its functions properly.

The second thing that | want to submit is
that Regional Press Councils ~ should  be
established
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! because you will not be able to do justice t, the

regional papers, the language papers and the
duties and functions that you assign to this
Press Coupcil cannot be properly discharged
if they are all done at one place at the centre."”
Therefore, | would suggest the setting up of
Regional Press Councils.

Then the other thing is about a national
register. For finding out as to who are the real
persons, whether they are working journalists
or freelance journalists or other journalists,
you shall have to have a national register of
these people. You can make that register the
electoral roll for elections. You can have it
also category-wise-big paper, medium paper
and small paper, or similarly, freelance
journalists, working journalists and so on.
You may have it that way. But it is necessary.
In addition to the accredited journalists, who
have been accredited to the PIB, there are the
other people and if you want to provide for
them, you will have to have a register.
Otherwise, there will be bogus persons
coming and saying that they are press people
and they should also be eligible for being put
as representatives. Therefore, these are the
things that you have to take care of. (.Time
bell rings"). Now coming to the Bill, when the
Bill went before the Joint Select Committee,
one serious obpection was taken by al the
Members who have appended notes of dissert.
They have been saying that the code of
conduct is something which should not be
torated by anybody. This was already referred
to by Mr. Mishra. It is there in the Press
Council's report itself, the Eight Report,
which is being referred to by every Member
who comes here. It is there on pages 2 and 3 a
code of ethics being built. Ineed not refer to it.
Therefore, they feel that it is absolutely not
necessary.
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[Shri Lakhmana Mahapatro]

They can come up in due course. When this

Press Council Bill was introduced in
Parliament, before it went to the Joint
Committee, there were seminars held in this
Capital city itself where very eminent
journalists—Mr. Advani called these people
eminent when he put them into these bodies,
including the Press Commission— themselves
stated ... (Time bell rings) Sir, you need not
put your finger on the time-bell. I am coming
to a close. | realise your difficulty. But you
must also see my difncu.ty. | am in haste to
finish.
These eminent journalists said the Press
Council should also be a court of honour, it
should not be a court of law, it should not
be there to punish anybody, but it should be
there to censure a person, to put him on the
right track. That is why they also pleaded that
it should not have teeth. Somehow Mr.
Mohanty said it should have teeth, it should be
able to punish. He cited a particular case, a
very, very stray case, of an editor of a
newspaper having bee, reprimanded by
censure. He came out with a certain editorial.
But that should not be the criterion for saying
that it should have teeth. If it is for the purpose
of punishing people, then | do not know
where we are going, we will only be going
somewhere else. We should therefore,
prevent two things:  This should not be a
court of law.  This should be allowed to
have adjudication  as matters come before
it and in that process build up a case law
and on the basis of that case law, build up an
ethics or a code. That is exactly the reason why
the Joint Committee said, we are not prepared
to say that this Press Council will build up
journalistic ethics. They have omitted it.
Having omitted that, |1 do not know why they
did not proceed with their logic further and
say... (Time bell rings) | am just concluding.
How is a code of conduct different from a
code of journalistic ethics?  The word here
is ethics and there it is code of conduct.
Journalistic ethics is something which should
come up by itself in the course of our
performance. Let it
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not also be a code of conduct prescribed.
Therefore, my last point isthis. You have
enjoined on the Press Council—the Press
Council looks after a very good press in
our country— that it will be doing this thing.
These are its power and functions. Here it is
in (d: To encourage a sense of
responsibility and public service among all
those engaged in the profession of
journalism. It is public service which
they will be required to be engaged in
and it is that which  is supposed to be
promoted and encouraged by this Press
Council. But that will not be achieved at all,
that function they cannot perform at all,
unless you give them the required paper,
that is, newsprint.  There is shortage of
newsprint. ~ Every now and then we come
before the House with this complaint. The
small newspapers, the regional newspapers,
the language newspapers, have been crying
hoarse about it. He said the other day that we
have provided for NEPA. But NEPA is a
coarse variety, it is  a useless  variety.
These newspapers work with bigger
machines.  Take, for example, my State
newspaper, THE SAMAJ. It requires a
fine variety. Therefore, they should be given
the imported variety in sufficient quantity.
This NEPA is not good enough. It breaks
as the reams are made. . . .

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI!: Thank you, Mr.
Mahapatro. Please sit down.  Now. . Mr.
Gopalaswami. .

SHRI LAKSHMANA MAHAPATRO:
Everytime Mr. Advani says that he has been
looking after the interests of these people,
giving them import concession by reducing
the extent of minimum import to 10 tons
instead of 25 tonnes and all that. As far as
small newspapers are concerned, as far as the
regional newspapers are concerned, as far as
the language newspapers are concerned, he
should go a little further and give them a
better treatment. It is therefore that | have
been insisting that the Registrar of
Newspapers of India should be associated i,
these matters. | have my experience. This
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particular institution has not somehow been
looking after the interests of these people. He
will give the information and on the basis of
that advertisement is given. This is very bad.
That is why | demand the Press Council and a
free press. Let us wait for the day when the
Fourth Estate will be able to serve the cause of
the toiling masses who have been bleeding all
these days because their case is not focussed
by the jute press.

SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Vice-Chairman, sir, | am greatful to you
for calling me to speak on this Bill. At the

outset | wholeheartedly welcome this Bill. It
is my pride and pleasure to take part in  thig
discussion on behalf of the DMK Party to
which 1 have the honour to belong. Ours
is a Party which, even against heavy odds
during the days of emergency, fought a
crusade against authoritarianism and tyranny.
It is this Party which fought relentlessly for
the press freedom. Within forty-eight hours of
the declaration of the emergency, or to put in
other words,  within forty-eight hours of that
total ban on the news media in the name of
censorship, my beloved leader Dr. Karunanidhi
convened an Executive Committee meeting of
the Party and passed a resolution which is the
magna carta of the second freedom struggle.
This resolution said:

"The Press should be freed from all
shackles and granted all their just rights.
The Executive of the DMK points out that
only such a step would bring credit to the
Indian democracy."

Hundereds of our partymen were detained in
dingy cells and two precious lives of our
Partymen -were lost for this noble cause.
MURASOLLI, the voice of DMK, our Party's
daily newspaper, was put to strict censorship.
It was subject to much hardship. Its office was
raided and also the pre-censorship continued
on MURASOL till the last even though it was
liftec in the case of so many other news-
papers. But itis very unfortunatf
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that neither the White Paper nor th«
Shah  Commission looked into the
atrocities committed against
MURASOLI by the Press Censor, eve»
though these had been reported in a detailed
manner to them. | think the Janata Party does
not give credit to any other political Party in
this regard. They are not prepared to high-
light the sacrifices undergone by the DMK in
this regard. We do not coinge for anybody's
favour and we do not care for that. We are
prepared t« support any friend, oppose any
foe, enter into any battle, pay any price and
meet any hardship for the survival of
democracy and the'freedom of the press.

Our experience of the previous Press
Council was not satisfactory, even though we
felt the need and necessity of , Press Council
during the days of emergency. | want to say
that some Press Council is better than no
Press Council.

But | want to point out that the term ‘code
of conduct' is a very vague term. It is a very
dangerous term. It may become a guillotine
in th€ hands of prejudiced men to victimise
genuine journalists and newspaper men.

Sir, | want to say that formation of
one Press Council for the whole of
India can never deliver the goods. On
the contrary | think it will do much
harm for small newspapers. For ex
ample, if you call a small newspaper
man from Tamil Nadu or from Tri-
vandrum in Kerala State, he is finish-
| ed. His economic backbone will be
broken. I want to suggest that there
should  be several Press  Council*
1 for each language. It is not possi
ble, there should be regional
Pres Council at least. If the
hon. Minister feels it is not possible to
implement, then | would suggest that at least
the Press Council should visit every State
capital and entertain complaints there only.
Then only the small newspaper men will be
protected. Also | would like to suggest that
the Press Council should play
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[Shri V. Gopalsamy] an increasing role of
a conciliator between the complainant and the
newspaper before the complainant goes to the
Council. One of the hon. Members of the
House the other day expressed his concern
about the misuse of the freedom of the press
and also about yellow journalism. Yes. | agree
with him. We have to stop that and we have to
ward off this kind of yellow journalism. To
prevent it, the law of libel should be amended
in such a manner that the onus of proof lies on
the person or on the newspaper man who has
slandered. By that only ve can think of
guarding against yellov journalism and not by
abolishing, the freedom of the Press, because
it is the freedom of the Press which has
contributed much to the present-day world.

Also, | want to point out another thing. It
has been mentioned that nothing in sub-
section (1) shall be deemed to compel anv
"editor or journalist to disclose the source of
his news or information published by the
newspaper or received or reported by the news
agency, editor or journalist." The correct
policy of safe-guarding the independence and
freedom of the journalist is to treat the source
of his news as sacred and not to compel him to
divulge the sources. This was srecognised long
before by the Indian Government and that was
incorporated in the Technical Publicity Rules
which were termed as the basic guidelines for
democracy by Sardar Vallabhai Patel, the first
Information and Broadcasting, Minister who
was also the Deputy Prime Minister. But the
unfortunate thing is this: | can cite so many
occasions when the newspaper men were
penalised for not disclosing the source of their
news and when the newspaper people refused
to disclose the source of their news. The late
Shri V. K. Krishna Menon is an example of
this type and he never tolerated criticism. At
the time of the Sino-Indian conflict in 1962, a
letter to "The Indian Express" by a -wailing
widow accusing and criticis-j»g  the
Government for not equipping
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the army with ammunition and other fighting
equipment cost the Resident Editor his job
because the Editor did not budge to disclose
the source. This is how it happened then. We
have to protect the journalists and the news-
papers. But how is it possible? Mere formation
of the Pres, Council is not enough. | do not
think that it is a big step towards Press
freedom. The Constitution itself should be
amended on the lines of the famous first am-
endment of the American Constitution. It says:
"Congress shall make no law abridging the
freedom of speech or of the Press". But, in our
country, the first amendment to our Constitu-
tion was enacted a year after the proclamation
of the Constitution itself which still further
restricted the already restricted freedom of
speech and expression. The list of exceptions
to free speech in article 19(2) is an open
invitation to executive abuse, no matter which
party happens to be in power. In 1950, Shri
Jawaharlal  Nehru told the All-India
Newspaper Editors’ Conference like this: "I
would rather have a completely free Press with
all the dangers involved in the wrong use of
freedom than a suppressed or regulated Press."
But, Sir, even Mr. Jawaharlal Nehru, a
democrat to the marrow of his bones,
succumbed to his powers and to his office.
Within a year, Sir, his Government passed the
Press (Objectionable Matter) Act and put it on
the Statute Book and in 1957 it was repealed.
But the same was restored in the form of an
ordinance on declaration of the emergency. So,
| want 'to suggest that the Janata Government
should come forward to ensure constitutional
guarantee to Press freedom. Here, Sir, | would
like to bring to the noti::e of the honourable
Members of this House an event which has
taken place in our country recently which is
painful to the lovers of freedom. That matter
has not been reported by the local paper; in
Tamil Nadu. My hats off to the brave
newspapers in Delhi, "The Statesman" and
"The Hindustan Times", which have boldly
published the news. Sir, hereis aman who
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tries and attempts to throttle the throat of Press
and who cajoles and coerces the Press not to
publish his speeches and he is no other than the
, present Chief Minister of Tamil Nadu, Mr. M.
G. Ramachandran. | would like to quote the
news item from "The Statesman" dated the 5th
July, 1978:

"For the Tamil Nad, Chief Minister, Mr.
M. G. Ramachandran, Emergency is not a
thing of the past, but a living reality.
Presiding over a public meeting held here
in the University building to unveil the
portrait of Mr. Jayaprakash Nara-yan, he
criticised Mr. Jayaprakash Narayan and the
achievements of the national movement
and immediately issued a 'farman’ to the re-
porters not to publish a word of hig critical
remarks. The local Press as well as the
national news agencies fell in line as in the
days of the emergency. Not only Mr.
Narayan, he criticised even Gandhiji from
whom the Janata Government seems to
draw inspiration. He criticised Mahatma
Gandhi and his 1942 movement and said
that Gandhiji wanted that railway bridges,
telephone, telegraph wires and posts should
be pulled down and burnt."”

Sir, even an elementary school student
knows that Gandhiji condemned the Chauri
Chaura incident, opposed violence and went
on a fast during 1942 movement. But Mr. M.
G. Ramachandran uses such words and he in-
timidates the press men not to publish kis
historic utterances. Sir, | would Mke...

DR. (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): Sir, on a point of
order... (Interruptions) May | know from the
hon. Member in which paper, of what date,
our leader, Chief Minister, mentioned that? |
do not think he would have said like that. |
strongly repudiate it.

SHRI V. GOPALSAMY: This is reported
in the Press. He has intimidated the Press. |
would like the Members of the House to
realise this.

I would like to suggest that the Press Council
should protect the interests of journalists and
newspaper men, and also see that they are not
browbeaten or threatened by anybody.

Before | conclude, | would like to quote
Rousseau, the famous French philosopher,
the champion of freedom:

"Loss of liberty to mind is worse than
death. Death is not the greatest calamity.
There are still more terrible calamities for
the brave sons who, if need be, are
prepared to lay down their lives for the
noble cause of freedom and liberty."

In the name of such brave heroes, | welcome
this Bill.

THE VICE-CHAIRMAN n(SHRI
ARVIND GANESH KULKARNI): Mr.
Madhavan. You have got 10 minutes only. . .
(Interruptions)

SHRI K. K. MADHAVAN (Kerala): Sir, |
thank you for giving me this opporunity. I am
speaking from my experience here as an
editor, as a lawyer and as a politician. Of
course, when | said 'as a politician’, | speak
above party politics in this case particularly.

The first Press Council was the product of
the Press Commission Report submitted in
1954. They recommended:

"The institution of Press Council, along
with its duty of protecting and fostering the
freedom of the Press is charged with the
task of guaranteeing it against such pro-
prietorial misuse of newspaper columns..."

Then, this Commission goe; on to add
further:

"A definite danger exists of news being
twisted to serve the personal interests of
the owners."

This is a very significant statement...

Now, let us see what is the purpose of the
Bill. 1 quote again:
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[Shri K. K. Madhavan]

"The Press could be free only when the
Government keeps away from it, nor is the
Press above the law of the land..."

Self-regulation was therefore prescribed as
a remedy, and a self-regulatory  body,
regulating body, Press Council of India was
set up to ensure the right behaviour of the
Press. Does this Bill conform to the standard
of the requirements mentioned ahove? That
iS my question. Permit me to say that it
does not, for the simple reason that the
Bill has been ill-drafted.  Of course, the
Bill was referred to the Joint Select
Committee, but | have a grievance that even
the Joint Select Committee which represents
both Houses of Parliament h?s not done full
justice to the subject to the Bill. Now, let us
come to the composition of the Press Council.
What, is its composition? It is one plus 2?..
When | was speaking on an earlier occasion,
I mentioned the alarming situation that
would be created by this. The composition is
one Chairman and 28 members.  But this one
Chairman has got more powers than all the 28
Members put together. In the composition
of the 28 members, 13 are working,
journalists out of whom six are editors and
seven are working journalists other than
editors.  Then there shall be six persons who
own— | emphasise the word ‘own'—or carry
on the business—I again emphasise the
word 'business'—of management of
newspapers.  Then there shall be one man
from the management of news agencies.
Strangely, Mr. Advani himself  split up the
single  news agency into four, and only one
person has to represent the four news agencies.
I do not know the logic in this. Then, Sir, three
persons shall be the specialists from
education, science, literature and culture and
all that. I welcome that. Then three
Members from the Lok Sabha and two Mem-
bers from the Rajya Sabha.

AN HON. MEMBER: Not you and me.
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SHRI K. K. MADHAVAN:: | have no
grievance about that. My grievance is that
they have given representation to the working
journalists in the newspapers but not to the
working journalists working in the news
agencies. It is a contradiction, a very glaring
contradiction telling upon the Government.
Then, Sir, there is no representation for the
readers. Are they not the real consumers of
newspapers? Haven't they got the right to be
representated? That representation also is
denied because that is representation of the
public.

Then, Sir, the Press Council is placed
beyond the purview of courts. | refer to clause
14, proviso (1) which places the decisions of
the Press Council beyond question in the
courts. What does it mean? The Press Council
becomes an all-powerful body which can do
anything and undo anything except making a
male female or a female male.

SHRI BHUPESH GUPTA: Mr. Madhavan,
in Shankar's cartoon, very often the male is
made into a female.

SHRI K. K. MADHAVAN: Therefore, Sir,
they have got those powers. So, an all-
powerful chairman is there sitting over 28
minor members.

Sir, 1 do not want to go through all the
clauses of the Bill because that will rob me of
my time. Sir, | now refer to clause 14. A very
significant factor has to be looked into here. It
is very important in that they want to restrict
the foreign assistance. Of course, | do not like
foreign assistance. Here, what is provided
under clause 14(2) (f)? I quote:

"(f) to keep under review cases of
assistance received by any newspaper or
news agency in India from any foreign
source including such cases as are referred
to it by the Central Government or are
brought to its notice by any individual, as-
sociation of persons or any other
organisation:

Provided that nothing in this clause shall
preclude the Central
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Government from dealing with any case of
assistance...." and so on.

So the Government i above these things.
That is a very masterly feat and | congratulate
Mr. Advani for it. Unlimited arbitrary powers
are placed in the hands of the all-powerful
State. the modern State.

One thing more, Sir. The tiger's teeth and
claws are yet to come out because they are
hidden in the rulemaking powers provided for
i, clause 26 of the Bill. Of course, these rules
will be scrutinised by the Committees an
Subordinate Legislation of the two Houses
here. But there also in a slipshod manner the
officers can manage it very cleverly. |
emphasise Sir, that the Government is playing,
into the hands of the big business. | have
before me an appeal by the working
journalists requesting for taking action against
the withdrawal «f the newspaper owners from
wage Board. What action has the Government
taken? My friend, Mr. Rama-murti has already
spoken about it and so | do not want to repeat
it. (Time bell rings). Sir, kindly give me three
minutes more because | have got some
important things to say.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No. only two
minutes.

SHRI K. K. MADHAVAN: Sir, my time
was taken away by my friend.

Sir, the other thing is that financiers have
entered the arena of newspapers. This is a
thing which began in the pre-Independence
days. | was one of those people who
participated in a movement which drew the
attention of this country to thig aspect and said
that this is a danger signal because neo-
fascism will be coming into this country
through these capitalist big businessmen; that
was the warning given in the pre-
Independence days when the Times of India
was boLSPht. when the Searchlight was
bought and so many other European manager!
papers were bought by the Indian big business.
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Now, the powers to reconstitute this Press
Council given in sub-clause (4!> of clause 5 of
this Bill are strange. Of course the Government
shall nominate the first Chairman and members
of the Council. But subsequent-, ly, whenever
the occasion arises, the Council will select its
successors itself That is the provision of this
law

Now, what is the extent of their powers. All
the powers have been left with them. There is
the question of the freedom of the press. What
is the freedom of the pres, here? | do no* find
freedom of the press here. My friend claims
and the Janata Government claim that they
have freed, that they have liberated the Fourth
Estate ! from the clutches of authorianism It
has not actually done it. They have done, what
according to a Biblical saying means, giving
by the right hand and taking it av ly by the left
hand That is what exactly is being donf
through this Press Council Bill also. They have
done it through the Door-darshan and through
the Akashvam also.

Then, there is the question of patronage,
the governmental patronage. Yesterday, |
saw on the TV one gentleman—I think he
is a newspaper representative, a
correspondent—presenting the coverage of
the foreeoin? week in Parliament. My
leader, C. Subramaniam, made the most out
standing speech in the Lok Sabha but not
even his name was mentioned.

SOME HON. MEMBERS: Shame,
shame.

SHRI K. K. MADHAVAN: How does it
happen? It happens because tbe Ministry of
Information and Broadcasting! takes into its
service conveni-tly such people only who
serve their purpose and that is being very
regularly done. Why should it be dene? You
have your own  Akashwani anH
Doordarshan people. Let them present these
coverages. Then they will be answerable
and Akashvani will be answerable to us.
Now they can say that they had invited
somebody and he has done it.
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Madhavan, you
have to wind up now. Yes, Mr. Mathur.

SHRI K. K. MADHAVAN: No, Sir One
minute more please and | am closing. My case
is that the mass media is being very tglaringly
misused. That is my case. There is one saying
in Malayalam:

"Vallatha B>alaprabhavati Neckal
Illatha Balaprabhavam Vishishtam"

It means that instead of having a very bad
child, it is better not to have the child at all.
And that is my case. | would prefer not to
have the Press Council Bill at all, than to have
a Bill like this. That is my view.

My last point is this. Today's Illustrated
Weekly of India says: It would not, therefore,
be wrong to conclude that AIR and
Doordarshan continue to be controlled by the
Government as hitherto. The only difference is
that this control is now, not as 'blatant' and
‘cynical' as before. May be this is due to the
fact that Mr. Advani and his man have yet to
acquire total control of the mass media. But
the erstwhile Jana Sangh has certainly dug
deep its toes in AIR and Doordarshan." This
applies equally to newspapers also.

Sir, my last point is. ..

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No Mr. Madhavan,
you have to finish now.

SHRI K. K. MADHAVAN: Only one
sentence more, Sir. And thr.t is about my
friend, Mr. Ramamurti, and the role he was
playing. Sir, he was playing a double game,
blowing hot and cold. He said he had
criticised it but he was silent. He did not
record his voice of dissent. There are three
Members who have recorded their voice of
dissent in the report regarding code of conduct
upheld by the Joint Select Committee. Why
did not Mr. Ramamurti dare to record his
voice of dissent? That is my question.
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Then, Mr. Advani has himself made certain
classification of newspaper men. The re-
classification of persons who were prepared to
criticise but did not, and the persons who
simply obeyed, surrendered and knelt before
the authorities. There are very few persons
who may dare to speak to their peril. To
which classificatio* do the newsmen belong?
That is not my classification; that is Mr.
Advani's classification. Mr. Advani put these
people to which category, | do not want to say
it now. It 13 his own face seen through his
own looking glass.

With these observations, 1 corclude. Thank
you.

=it AN THYE AT T A=)
TUHATERT  WE IR, AWG K1 AZA T
GTERT AT WA F gAfaT & g7 ey
A FTE Faw wer fam wmww vaer
SRATE |

§ g Frdus a1 THEW oA B
ity w7 7% F7 Tl T awi
TT FHAT AT AT g2 A fae W owz oo
q17 779 ;r | 9 T WOE O TE A
FEAT FIENT | A FifRe W 29 wEew F
foemat qa7 T & WY Fvommsre ot ¥
TTEHSET ATAT AT T1iE0 {4 2w waamw
7 541 feall 9917 AT-amw T 7 gz
A8 W L aT oA £ fE g ferear
TSR W oaT gae g1 A1 fawat w
wifaer v frr ity 1 gmay afverEr &
717 g w=mrias S s wwar f
uf 3 1 q seAferza 2o 6 A
We o Gt E 1 ufy awear g g 7
L FT 0E FATT TAAT W AT E ) A7
g1 ¢ & ofr *1€ mferr A1 27 ot
TR |1 a1 0F Ll &1 Tws &1
Tt § 7 Ty F GAGEZ F1 G007 F e
wrAT =fgw | farda 3 vz A Srrara g
f& ufe #1€ afam safee & w7 g
F1 AT AT E AT 4 AT AT A% &
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#ravn o ufeeq & fom 7w @A
FE AT AT | TATT W AR AAF
AT AR )

afoqz & weet & waq 7 foq 5%
HEATAT & ATH WA S AT G AT
qFEY T AT | wF AF A7 AT 47
for afewr wafaeel w1 st * A
3—4 ®UT § IR T Atz famr stAT
T ¥ wwE § wedr wEmm 8§
FrRT Tgfy e #r wET =fEw ) A
AT FT AFTET BT A F oA AT
=rfzu '

ag 4 & fa s9s A oS
% afraz #1 7rr F1 ot 2w faar 30 wF
w7 vt fr Suedw wdferer grar
Tfgh | 7 wTAOT AT g | WY
9 wee Wl 1 Jga Awer g e
wfeerg &1 g1 =1few | s uw Zary
aydt qwar fr freme af=i & =
o g & | i wen & froaf
i qfwed @ {8 IEw )

T AfatEar w1 s Uw
affg F1 wiafafaer fear mr 8
T g e froww @ A
ST FT ST T gdm T S <@g |
Tafay o agd § (& Fs oA &
gfafafaea ¥ feer § ardardt & 37
TR FT g fear sT =iiEw o

o fadms 8 oo geardt gaEw
¥ wfafer =aa @ w1 F357 F
afaFrz ot ufreg %1 fear & 0 19
soamsit 3 sre aff w1 gars frar ar
fr mwfae o fg amg @y &
wET wErEE & wAde wo qgha e
qIo A wEl, Fe 4@, wEoamaw 97
w faax 7 fov 7 fa= frar s
et F A woaw A€ f7a g oA
&4t 7 & faq Fgrwar g1 Fmw e
afz o7& qT| 4T AT T ATET
qET 20 a1 F T ¥ agA F4q 7 wyer
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% fr 7w e a7 7% Tt i !
w41 AT 77 F0 A ? ST wfwwTe
afeay it 78 for oy 21 & A e
Frsfa® #1 @ a7 71 wfewr faw
w5 BT am & ageme W e
AT AANA F 7T OF @ F e

et o st it forir arenry wge
FIE G|

T 3(5) ¥ wear w1z am e
T & T 0 YT o Femis & o o
ar qF-T "er #§ ¥ ww fAeniz 17 W
TF FERAE g4 3137 gfafata 2
arq § 7 %z A T A & ) @
g 5 wET wgEy 3w e A7
wogm £ f5 aft i om g @
TE-g @ ¥ e feest &1 v s
WA @7 Aawde F g7 Qfesdd ¥ @
o e WA g oafer 0 ufEew
Four A AqwHz ¥ O§ gw
g wr wnfge 1sE e feeem
zrewm a7 fgedt =1 g ot & A7
awy gfas 41 § 39F AW § 7 40
ufezi & ¥ O & ATRAT WA TIiEC )
7z TTEIF § WAT WERq & TEw |

§ 77 A7 7 qgAT Al ¢ 7 g
su wrafaw 7 Fo @ four @ aw
wea g fw fam &9 o =g
oqr 7gf frar 1 ofeg & |99 far
W FH AT AT IE FAW
o ww & fr o3g wewtEr A0
AT A7 T w1 Al § qwEar
g o ug wpt w1 & drdr arfeat
q ST qEH AT F&T. .. (Interruptions)
7§ Al ¥ frr &7 get
7 vgr 93 ¥ o owmr owwr g
f meaTe o T FramEt w1 T
T E

Wi’ﬂﬁfﬂﬂﬁ?&’ﬂ AT THT-
17 &, qfaFi A A WO
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[or TrErer wwE w97
el WYL A T 431 2, /05§ we
srfer W17 ST F wfawral F Ao
FT 9T §Y ZATIT G FYAA T 507 2 |

#f UF A7 FF FY TATA FEAT |
@2 7 AT AT Iewa frauw T A
& faat ara 2, Forerdy sy wved 7 qwA
" | 49 gErr # fv ouded fiew
ars sfear raft oF 7ar awsd § 77
foawr 357 oz ¥ qomes £ 7
wRqT AT ATH AT ATH Wi I AT
a=qrai 7 Ffertas faar s =fam o

# frwt g5 Fifaer 51 717 F7 AT
W | 99 Fga g fF ¥ swowow A
g7 77 § agww g g fx frwer
e 7 8 4 faar | w7 AT
e & 2fas frmmd a4 A
vazTw & dfaw e o W
wifa®i 7 #Y7 7w 7 zA 9AT
TATAT OYT WAT GfzAT SUET AT 1 A
= 7 oo e o q99 fear | 77
e @ fF oag qdt avw T oAwA
ﬁrﬁlﬁﬁmaf*’aﬂ'%o Fo
fazar T & o wwewr wifes fa
i% %@ o feamr, 1975 %1 wiiTa= 7170
afez 1 ey w- frm war
LGN CAE A SR G A GO
T o o it fen ) e Fifamgataer
fawT 3 o sy @ @ ) 3 o FEm fear
ST 1t |
w1 o fo =vez & o & Fadvs
o7 freet gw #Yfaa ¥ faaas &
1% o g §owwmm g froR7
A FA9 a1 fAaui 7§ 99" ¥R

9 qfwgrEr & =7 F =R 9
.
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI); Mr. Kalp

N»th. You have got ten minutes, Mr. ftai.
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oft ®eqqrq Tr (TAT AAW)

FITANATSRE AT~ AT G wygw g
q7HT7 FT qEg frar & saw qw
FrASHET WYT IAT AAfATw AT Fr
T4t wF wE F ) 9ger wo A ¥ fw
FAT FAAT ALR(T F oAATS F G FT
ararEr & 7 #r fiew 16 wEET W
g7 %1, WA #, Ao w1 A
fmr % =&, uF T F Fbw
Fr Zent § far sy, Fr gfaar ¥ wFvars
# zar w18 fgamm & 7

FOANTERE AT, FA F A F1ATEFE T
awa fafew S w¥fas & wor fear 2
afrardy arr g & 5 fEa & oqv
T A g AfAT AW WeE W Al
TH AT USET F, WAMATE  A0IAA
¥ g, fempa & 99m A At 2
WANHTT  FTIAW ® 7 AAfAT
T ¥ A T AR I A+E A
T KT WAL FTE & QBT AT
s o fagema Ay qa o= g 7 afx
faegem F7 99 TrA= A4 & A A
ATHRIT G FT AACET FFAT A 7 4 A
wan qv & fored F7 awwt frar v
L4

qTH TF F H(9H 99 F T30 qAEAT
arafaz # qr 2w fgmgew F
fomr ot G # TAF1  AAAz qEAd
FAFAT A 21 fAAT | 27A90E T1=a9%7
F WO AV K FATEAT A FIHIT AT
WY EHTY §9 F——w1E 477, qriEEA T
TIT 7% G2 A1 TAH! TR AE F A
# af fraa @1 2\ 7 IR "
g fr @z 30 fraes w1 g7 700
gordr fagwm i Feft T adtf3art 72 2
fr g7 Test w1 AT AvETC ateT qErT
T Greafema  (EEREIE § w9 frar
ZAT 7wt faegema 1 0TI A
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dar frr dr  wreAfme ey &
4 faear 2 w7 q9 AT oreE
TEAT & AT O AT TTET AT A4 G490
qF @I FIAT IO | T FIEAT FIIGT-
L0 A ARTTH FIEAA FTOHTEI ATH R
uF HeqT A1 =rign feaw avena & g9
F1 a1 faer &% AT o9 9 9T AT
g AT 8\ & 57 wEAr ArEmE
fe 4T 29 T4 ¥ wrAcdr F1 F7TH F

-

LE |

FE T ITAATTE WR 1S, AT9r
T # wg weAr wgar § B ogw A
DTSTAT FT 296 F4T 2 7 5T ZHA U7
Afeama ammr AT Z8WG ag wEH AT
faat i Zemer 929w 39 AW ¥ AT,
TEGFT, ArvAm #ie gafAar
FIOH FIAT EO | TE AT FEEAT &
wzn fEeerw w7 fFarT aqm@r gar |
TH! ¥ AT HIEW U1 A F7 I3 AT
wATE | THr mEAr & SFa
fegema | a9 Fifam a1% e 7978
wE | TH( feafT ¥ 5T g9 TF T HTATEY
AT HF TTF AT ZRIT FWEA FAI0A
7E WIAT § 1% F40 (ZFeT ¥ 39 g9 A1
ST 4 /1 ZWTL 391 ¥ fEn A
waiT AvaY FYE EATE ¢ oW fEE-
A ¥ FR 94 FT WIwET &
ATR 9T HIEAIMGFFT FT FZT INAT
FIT FEA1 BT AT ATSAET X7 TEA ¢ FAT
7% fgegemm § 39 A=41 71 97 99 F7
HIRTET FT AW T5T4 247 AT ATATAIE
FOR I E T owygw g W
TH @i F1 AT 95 F7 oATAdr 3
AT ArFEA FT ATH T TFGH ST &
ATAET A1 e JOFAT FT TITA0
e £ RoFgvaz e fF oA
SEIT F el Bl G4 FT AIAET 7F7 DT
ST qadr § | 99 W OEr & a9
¥ FHR AW F AT I wage
ATA AgE A ATA IgAIEA qTOT H

908 Lo THo-8
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21 91 {5 29 o971 3w § 39 9w%07 F
AT KT TEAT ZAT T 02T § AT 2w
g ¥ g7 fazrat ¥ fasg Fwm
F71 £ AT foaer s3er oq 3w H
fFazasTd # S qEaE #1-
AZAT FAT & | AWIGA(E, AVEAE, 9%
7T w17 T, 5 =17 5 gt
F1 qATAN FHTL AAAE; A fFar aar
8, T (993 T F o w1 gvA T AR
farar st aFar & | gafaw we grEva s
A AT AT fRasgme v 3R
#TaF ATATT 9TET AT FY 4T T WA
faar AT =T 1 Afew 3w A1 oA
7z & % %0 F wwrare o3t § o afe
FAfrezs FT F9 FN E F1F 49
FI qTATET FT G FEAIT BT E AT
FT FAHT SHANAF FE19T TAAT AATT
g w7 o faardd ®1 S=FaaEs
qEAl § AT A ! TR AET q
ZATY ANTETTAT RS WEEE #
FIHE, AT QT T F FAE W AT
7 gyq viAifoss § orr fa=my &
frffwargis = = & 7 7 78
go £, {57 97 9787 F1 TRATAEEE
=TT FTATFWT | FHIZ 3 F o7 Famafa
g 7 o dfew FEgTea AEw
#r7 #f1 A qZET AT F AWl A
FH FT TF g AW qT fa=vEd w1
frdfwargas =79 741 TE & | gAY
a9 aEdmE E R ey Aw W
Y Famafa w7 S8 o @ afge ar
721 7 =W IHIT FT [IATAT FAIL AA0 A
Fpgrr g eR e avar 21 §
auaat £ 5 ol o 51 7wt
# el faeam T £ 77 & wmoeed
ST q wE, EWIT @e¥ TW AW H
THTTATET FATS FT THAT FLAT & ) ATTA
I REIA F Wifed gwiL I9 9e

Y ofq ¥ FEmw g & 7 g s
qfs® T2 T IFAET &1 T27087 A7
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(4 @eT A )

21 feelt & favew aren fergma
arge faTaT ZIey F@mT 5| g | T
ITUT WTEAT TRIAHT BT qgET ZA7 § |
fargeama #1 THETET  ATEAl 6 919
AT FAAT & | T Aga & 3w aw
Fosirardt arwa woEa &1 | feeggar
W A9 w1 wreEr & afer g,
qEEE W N I9EEE, 59 q4 el A
gAY TFERE § | gHTL "I 99 A8
ofeqa 1 2 & #=r swafad gw
Fifaar 9 F1 57 GHATH F1 g7 F¢
wFAT & 7 w99 ®itae "9 vev
¥ FTHATT FIET & AT AW AT HTATET
FT T AT H FET § a1 FH LA
AT F7d 2 | AHT AT ATA FAA
FT T Ag FifaT wTgdT § T wA
& & ffT gw 37T AW FF FT AT
g 1wy gAre W § Py sy afEw
sfeees & 3@ 29T #41 §, 5 T

ff gwr feafrarzr v o & 0 &
qaar £ fr faeeft # oF afer wdfaez
1 547 gaearg (et 8 7 oy WA
fF uF mifFamiz & @7 &1 31§19
AT aF qaenz faa s 2 =
HqATAT ST girard 3a%1 famar § saw0
1 fasrar s A ag afo @ ar At
FTC aF A1 ATAT & | 59% faw<ry w7
W AfF FEiAeEg A1 FrE qglAar 33
2?7 Fur I+ o zaa wETeT w0 i
el ¥ W@ g 7 7§95 ffar
gama § o o7 ZamEl g9 %7 ey
fdT weeft 21 & wwaal g i s g
g9 F1 WET R oAredtaF o4 F
FTA®T § afoud FeAT § a1 g EA

il 97 aedrETEE  faE
5 P-M. 397 1T | ITHATEAN HEIRA,

FHq a uEEg & At § §
¥ quar s g fF s #
SHETHY & qwaw # 6 A fergmmra #
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HHIATT & 0 §, AT FHIHATE T ATH
ATl T T, T R A A -
fag e § @@ 7 3 9w £ faas
F9T A g F A= ey aifz
f& @t w zo AT IRAAT ®
9% &, o1 #ra g faRel feE &
AT &, W1 TG AT AT F FEEw@H
HHAT § T TH AR H17EET F 97 97
TE | GATE I KT OF OF §T FY I=IT
g W1 g g, A1 HFALEL A qrmfae
21, 91 SHEfZE ET 1 W gF AT qeql
F1 QU FIAT £ A7 AR FHfaee Fari
FT 91 & | ST QEIeT 37 AT AT T
T FTAGAT g AR AITEFTOH 2 1 59
=l Aeat w1 97 & faa o frfoendr-
Fod, Aral vz At 8 a8 ofr gardr
FAITZAT T TR ZIET AT |

AU IUAATAS WEea, §
fom st zare fig @z amm 7 7 g,
T 770 Fo fagr | IHW THTEET
F AT 22 AT, 1976 F1 FT AT
faa f& —

"Mr. Chairman, a section of the press in
India have endangered their freedom by
confusing freedom with licence. They had
acted in a manner which will mean any
honest newspaperman hang his head in

shame. In the name of freedom licence
cannot be given."

IR STANTERA WEIEd, I9%
qTan F1 F G9 @41 1 § q2At gan E
f& Far ®r=w #T% 59 ¥ AR 97 W
aTEEE & ) ATEA "Ew Awr wieE
g | IUmWTAE WERA, A7 AT aEr
1974 # =T oTF TfEaTHE TE F
3 f&Al  wETavE HiT g § o
A7E § ATHETEAFAT 1 OFEEA AT,
sfea gear =1 garsy AT fom a2 F1
g7 ¢ BdT # 9 fgrgeam # form® o
72 £ wrEAmiT 9rEE ¥ A A7 T 39
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e #1 99 w1 wyardy el 7w
50 77 ¥ gt 5 dmafey gara as
& TURT qOT FIA ATAT qTFAT B FH
agrar 3 | 7§ gt g # e
T FHT AT FIAT ZA |

ITAATAT  HEEA, WAL 19 A
AT THAAT F AL H FEAT ATEAT | ZA
ug a7 frar & f wifs ga srog 3o &
@ A # wafm g aem
at 5 A, afgw, F77, "=,
Ifear, FmaT, 7aEt av fz=0 91 1 g1
SEFRT ZH AZTATIA | AFF 547 ZHA HOAT
TT AT A THAIT FT ATLT FIT AT
&I 9T (7T F 7 99T 9T F gHIA 7
faxeri & daw vsEr F AvAwm § WA
& 7 T FAMEY AF T OFATH IAAT HHIA
§ fx sawr gfaw 799 & fag gorx
fafam sraare arfam # 7 #ar a@y
AT ¥ oareaw 7§ 79 B
fafam ®mT & svy awrsTe qgE # 7
AT A0 AW FT AT g &1, Afw
fergeam &7 ammat  F daw wEeD
& qroan 7 gw faawi w1 wwE A9
W iga TR A fF g A afAar
F Aqar Z, gw A gfaar w71 f5e7 aA
& 89 97 5% 9T ¥ 7 &, vy 4
AT WA AT UHHTT TAAT 5T L
FAT FAF AEHT F AET H AT AEA
UHHT F ATAR F J1T FI9 F1 w000
F1 2 7 IumaTEAE WEIS, T EEA
AT AT THAET B ATEAT F w0 2
g ¥ fafgs waamel 71 F17292 Fvq
w1 971 fear g 7 @80 ) Tmranas
WETEA, 90 FAT AYAT EAIfAEA 97
G g1 EwAT 2, 71 qArAT F o, g
qaT=T & o 1 7ET Atqw oS w7
1 frafor fear smar o7 =7 gwT &
fEege 07 A1 wrarE F1 wwEA FIT AT
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Fifawr F47 wgf 1 ST | W W 30
91 #1 ARET F ATT 41 gW FAT HASA
F e feE vy & 1 WEAl ®
FEATT, WAST T WAL, Al w
aTTT uefat | w6 feegE A
£ WEST AT HASAT FrAA A AN
29 FY 60%ﬂ$maﬁmﬁwi“3
nglwmﬁﬂﬁﬁﬁﬁmﬁﬁm
Fiforer %t 7§ § 5 gw fgeam F A1
for &, oz guTe &W &7 qAw oAl §
T gATY AW F TATIA & WL AR
F3TaT ¥ FTEMeE Fr ST AfEC

STETU FTETAS WEIEd, AT
Tq vITT § FEA § fw dvaer war
F A1 97 fgrgea AR HIT AATAT
AT ATET AE AIGE 2 ) TR
air & fargeam awmame o1 fF agE
= FAE A9 A7 FZ0eT GAAT & TEEI
T FTA FT R ET AT G E
F1 HEAY F FAT TZ FATT TET AT
721 2 5 § fggeam w@mET AT AS
F1A | I 197 A W00 F A0
& fr wEiferes fadre wyfafame #1791
wm i femmmm F fafes "=« &
FRTHTT QLT 7913 31 90 51 F 0%
FIETS T OAAT 2 | 07T FEA T AT
g% faamr g9 & w7 T A OFAT
w1 famfor a7 gom @vam 1 gafag &
TEAT UF AT §AT qERd & A
Foar Aga Z 5 7 ww § gw T
HI FTH § T ATAT TAANA FAT TRA
TET ZAT ey | gAfAn & g A
FTAT A1ZAT ¥ 778 wrEwES AAs
oS ¥ wveam ¥ gw q@d gfaar ®
AR AT WA g o g OF
AE oFAT K1 TAAT FOAT BN
faa® wreaw & e TE ", AHAE
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(& w57 A )

9T J 419 F7 aF | g9 TA% AHAT
FT AT AT T ZUTT GATHTLL T A9 |
fergears & dvdsr oF4T #1 TawT FA
¥ fa gvFTe w71 grafasar 34 aifzw )
10 AT &90 ¥ F7 AATAT AIHT F
g9 AET FAT qAFA, 10 ATF FA T T
zw fZ7gFaTa AT F1 AR AT AT |
gH AT wArsl wvar 2sfEw e
FAT FTARTZATHIAIT 10 F90T
ETAT 3 FT GAATT qT7AT A7 fergEara
aurars w1 fasfog 777 ¥ fau =9
FT | TR 3 YA T OSAAAT FI
AT FIA FT FH ZH OFT A T
fegmam & 30 a9 %7 wraEr ¥ oA
AT TF A oAET FT TAAT TE fEar
A, g gErt fAr s AT A E 0 ®
ATEIT § T AT JEAT F T T99
w4 frpzars & S 37 oA F1 33T
FTA R FIAT FT 7

FAW a1 FT qF FEAT § TZ W
FifaT F Fiedrzama ¥ fagw ¥ 7

§q Fia9 F w37 Iga7 FiwT J9-

faezm #7137, T9% 713 0fzzq 7 A0
1fze, =A% I17 TI9TEEd FT AT T
wfafafass gmr Tfze a1 29 39 Fifas

F WTSAW { WrIH O 99 F1 a993d

FAT TFA Z | OF FIT AA FIT ATF
FEIT F AT K FEAT 2 0 AT MET
F o7 SrEeT Nt 7 THF FI7 qIII0
fFar | OF TE FIT T FIHE FIT
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The Janata Government is working under the
shadow of corruption, similarly, this freedom

of press will work under the shadow of the
code of con-
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SHRI GHANSHYAMBHAI OZA
(Gujarat): The Statement of objects and
Reasons of the Bill rightly brings out the
objects for which the BiU has been brought
forth by the Government. It say; that the Press
Council is being established for the purpose of
preserving the freedom of the Press and for
maintaining and improving the standards of
newspapers and news agencies in the country.
The first step the Council has to take is to
preserve the freedom of the Press. Having
dismantled the  obnoxious  dr?.conian
apparatus of authoritarianism so far as the
Press is concerned, the Government has taken
further steps to see that its freedom is pre-
served by appointing a Press Council.

.. [The Vice-Chairman (Shri Shyam Lai
Yadav) in the Chair.]

I am sure looking to the performance of the
Government, there would be few occasions on
which the Council would be called upon to
preserve the freedom of the Press. My friend
who spoke before me, waxed eloquent about
so many things. He made some reflections on
the present Minister. | have been watching the
performance of this Ministry and the Minister
from a distance since the
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Janata Party took over this Government and
have also looked at it at close quarters for the
last three months, and | would say that | have
nothing but confidence in the Government for
the detached and dispassionate manner in
which they have been handling these media.
No charge is justifiable and can be levied
against this Ministry that it is misusing these
media for any party purposes. | think that this
charge is absolutely baseless and that it does
not deserve any credence at all.

As | said, having given back to the people,
freedom of speech and freedom of expression
both in writing and words, it has brought this
Bill for maintaining and improving the stan-
dards of newspapers and newspaper agencies
in India. This, to my mind, is the operative
part of this Bill, and it is very important
because, as | have said, we are dealing with
the Press which is a very important instrument
in preserving the freedom of the country and
seeing that democracy is not tampered with.
A, has been said by a great thinker, "Give me
freedom to write anything | like and you go on
making any law you choose to frame". Thus,
words, spoken and written are so powerful
that they are to be properly taken care of.

You will also see, Sir, that in a society, the
legal sanctions alone are not sufficient. If the
citizens behave well in the society, it is not
because they are afraid of the constable or the
arm of the law. For from it, the behaviour of
the communities and the citizens g.oes by the
social sanctions. What will my neighbour say?
What would my friends think about me? What
would the community think about me? These
things keep the citizens in proper behaviour.
So, in some way this powerful instrument of
democracy has also to be taken care of.

About the code of conduct many friends
have ventilated their grievances and doubts.
But they are absolutely mis-placed. The code
of conduct is not to be evolved by the
Government. The code of conduct is to be
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evolved by a body elected by various
agencies. It is an absolutely independ-ed
body, over which a chairman has to preside.
The [Government has taken care to see to
that.

SHRI K. K. MADHAVAN: It is
fundamentally wrong, it is totally wrong.

SHRI GHANSHYAMBHAI OZA: It is
absolutely correct.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Let him finish.

SHRI GHANSHYAMBHAI OZA: It is
absolutely an independent body. The way in
which the Chairman is to be selected, does
provide for safeguards. The Speaker and the
Chairman of the Rajya Sabha will be involved
in selecting the Chairman who will be
absolutely an independent person. The other
28 members will also be involved. Look at the
way in which these people are to be elected.
That shows that this code of conduct will be
evolved by an . absolutely independent body.

SHRI K. K. MADHAVAN: Why don't you

give an opportunity to the working
journalists;...
SHRI GHANSHYAMBHAI OZA: Working

journalists are there. Working journalists and
other persons will be there. But | am of this
view that, as has been rightly said, in order to
make democracy successfully run; you should
educate your masters democratically, not in
the way it was being don, in the past, about a
year and a half ago. We must
educate our masters in good norms. May |
very frankly say that | am simply
disgusted at the way in-which the
politicians of this country are occupying banner
headlines and important places in the
newspapers. It creates a feeling of nausea in me.
Are there not other elements in society
which enrich the life of the community, making

life worth living, like teachers, artistes,
musicians and sportsmen; They are all
relegated to the background. And w,

politicians, whatever we do—the way in which
we
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[Shri Ghanshyam Bhai Oza] are behaving
at every forum, leave apart this forum or that
forum—we get the headlines. Why should so
much importance be given to the politicians?
Look at the newspapers of any independent,
mature democracy. You will not find so much
importance being given to politicians. But
unfortunately in this country, politicians of
various varieties—I shall not be very harsh
with them—occupy banner headlines and all
sorts of petty intrigues which create nausea in
our stomach, are given so much importance.
The time is ripe for evolving a code of
conduct so that healthy elements are given
prominence. (Time bell rings)l want to refer
very briefly to a provision relating to the
Chairman. It says:

"The Chairman shall be a whole-time
officer and shall be paid such salary..." The
Chairman should not be dubbed an officer nor
should the honorarium be called salary. It
should be said that he will be a whole-time
Chairman and he will be paid such
honorarium as the Government may decide. |
think thi'3 would be appropriate. (Time bell
lings) Having laid down the manner in which
the Chairman would be selected, | think it
would be appropriate if we change the
terminology. Thank you very much. | have
certain observations to make but the time at
my disposal is very short. So 1 shall not take
up your time.

SHRI M. KADERSHAH (Tamil Nadu):
Mr. Vice-Chairman, Sir, 1 welcome the Bill
and | would also like to express my
appreciation of the amendments suggested in
the Bill as originally introduced. There can be
no difference of opinion with regard to the
true role of the press. The pres; is a fearless
champion of the liberties and welfare of the
people and the reports in the press serve to
educate and enlighten the people on the
developmental efforts in the field of
economics, science and politics and to expose
the misdeeds and wrong doings which affect
the healthy growth of our country, it
economy and polity.
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The primary aim of the press should be to
encourage the forces of law and order, to
consolidate peace and to hold out to the
people the achievements that are possible by
careful marshalling of our resources and
purposeful utilisation. The press gets a noble
role inasmuch as it has to appeal to the finer
instincts of man as opposed to mere
sensationalism, character assassi nation and
key-hole vulgarities. By and large, we can say
that the press has played a notable part in the
freedom movement and a no less notable part
since achievement of independence and that
scurrilous, scandal mongering articles are
more often the exception than the rule.

We in India are in a fortunate position as
compared to some western newspapers. Our
newspaper reporting is comparatively free
from witch-hunting. Of course, | cannot deny
the existence of certain journals which pander
to the lower sensibilities of man, which
sometimes pounce with a sadistic glee on
incidents of trouble and discord and fan them
into more furious flames. Instances are not
wanting where such vicious depiction of
morally depraved activities in all ity vulgar
detail produces , negative effect on the
impressinable minds and act, consciously or
unconsciously to impel the young to commit
the very same crimes which have been
portrayed. It is for restraining such news-
papers that a code of ethics has to be evolved.
I find from the Minutes to Dissent that a code
of ethics has been feared for its possible effect
on strangling the freedom of the press. | do
not agree with that view. We can rest assured
that the code of ethics that will be evolved by
the proposed Press Council will be one that is
in full consonance with the ideas of justice,
equity, decency, sportsmanship and fairplay.
The advantages of a code of ethics will be
overwhelming compared to the disadvantages
of not having any code at all.

Another important function of the Press
Council is to ensure th, press and allied
agencies to maintain high standards of public
taste and foster a
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due sense of both the rights and res-
ponsibilities of citizenship. It need hardly b,
said that purposeful vilification arid character
assassination should be shunned like poison,
as such poison produces a chain effect on the
stream of life. If the Press Council can effec-
tively disharge the duties of controlling the
quality of the press, it will be a great national
service, for nothing is more important for a
healthy, vigorous and dynamic nation than the
continuous propagation of ideas of patriotism,
peace, self-development and social
consciousness. | would even go to the extent
of advising the Press Council to exhort the
press to lay emphasis on the positive
achievements of our society in the fields of
economic and social development, to glorify
efforts for peace and cooperation between
communities, to highlight the efforts made by
student and non-student youth in constructive
nation-building activities, and to give adequate
coverage to community efforts for community
development. It is on the basis of a conscious
and tireless re-emphasis on the higher values
of life that a nation can strive for the really
worthwhile goals, which spell the greatest
happiness to the greatest number.

Sir, my friend, Mr. Gopalsamy, has
unnecessarily drawn some controversy. He
spoke of MURASOLL. It is his duty to do so
because it is the family magazine of his party
leader. But in my view the standard of
MURASOLI has gone down to that of a
yellow journal. | have not forgotten that his
leader, Mr Karunanidhi...

SHRI G. LAKSHMANAN (Tamil Nadu):
On a point of order. Sir. He has called it a
yellow journal. He must withdraw that word.

SHRI U. TEL. KRISHNAN (Tamil Nadu):
Sir, first Mr. Kadershah should be allowed to
finish his speech. Then only any point of
order can arise. Not now.

SHRI G. LAKSHMANAN: No, he has
called it a yellow journal. He must withdraw
that word.
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): There is no point of order.
You please continue, Mr. Kadershah.

SHRI G. LAKSHMANAN: No, he must
withdraw it.

SHRI U. R. KRISHNAN: The Vice-
Chairman ha, saitf there is no point of order.
Please sit down.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Mr. Kadershah, you continue
your speech.

SHRI G. LAKSHMANAN: Mr. Vice-
Chairman, Mr. Kadershah entered this House
as a DMK Member and he is now talking as
an AIADMK Member. ..

SHRI U. R. KRISHNAN: That is entirely
different.

SHRI G. LAKSHMANAN: Such things
should not be said by him now. He is talking
about MURASOLI now.

SHRI U. R. KRISHNAN: Please sit down.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Mr. Kadershah, please
continue your speech.

SHRI G. LAKSHMANAN: He has no
self-respect. He is not a man of character
(Interruptions)... He entered the House as a
DMK Member. Now he is in the AIADMK...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): You please conclude your
speech. Mr. Kadershah.

SHRI LAKSHMANA MAHAPATRO: On
a point of order. Sir, if what Mr. Lakshmanan
said has gone on record, | think you should
correct it, because no honourable Member
can say against another honourable Member
of this House that he is not a man of charac-
ter. He has said that. It is too bad.

THE VICE-CHAIRMAN (SHRI SHYAM
"LAL YADAV): | will look into the record.

SHRI G. LAKSHMANAN: Yes, he is not a
man of character.
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SHRI LAKSHMANA MAHAPATRO:
No, you cannot say that.

SHRI G. LAKSHMANAN: | say he is not
a man of character. He is criticising my party.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please continue your speech,
Mr. Kadershah.

SHRI M. KADERSHAH: | want to correct
my friend. MURASOLI is not the official
organ of the DMK Party. It is a family
magazine of Mr. Karuna-nidhi...
(Interruptions).

SHRI G. LAKSHMANAN: Are you not
going to wihdraw th, words ‘'Yellow
journal™? (Interruptions).

SHRI LAKSHMANA MAHAPATRO:
What are you talking? (Interruptions)

SHRI G. LAKSHMANAN: | know your
Party and everything. (Interruptions)

SHRI M. KADERSHAH: | am only depicting
the truth. My friend should not forget that his
leader used to write in MURASOLL. He even
sang the 'lali' song in praise of Sanjay Gandhi
and his Five Point Programme. He wrote
articles about Mrs. Gandhi. (Interruptions)

SHRI LAKSHMANA MAHAPATRO |
am also a Member of the House. | cannot
allow this. . .. (Interruptions)

SHRI M. KADERSHAH: No sycophant in
the whole of India could have written such
articles. | also like to point out..
(Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Let him speak.

SHRI M. KADERSHAH: Between June
1975 and 31st January 1976 when Mr.
Karunanidhi was dismissed, during these
seven months of emergency and even before
that the former Chief Minister of Tamil Nadu
used to suppress the free press in Tamil Nadu.
This is well known history. How many times
the office of the... (Interruptions)
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SHRI G. LAKSHMANAN: He was in my
Party on those occasions... (Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Your Party's spokesman has
already spoken.

SHRI M. KADERSHAH: He got the office
of the People's Voice—MAKKAL KURAL—
raided on four occasions and the entire
editions were seized by the. Police. He never
allowed any paper to write against him during
his Chief Ministership. There was an article
criticising hip, in KUMUDAM, which is a
very weil-known weekly in India. Their office
was raided and attacked by his followers. And
now Mr. Karunanidhi speaks much about the
downtrodden people. | want to know what is
the service condition of the employees of
MURASOLI. The Pregs Council should also
look into the service conditions of the
employees of MURASOLI and other
newspapers.

The Press should have a sturdy
independence to reinforce...

SHRIG. LAKSHMANAN:" On
point of order. While making a
speech, can any  Member read a
written note in this House?

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): This has been the practice in
the House...

SHRI G. LAKSHMANAN: | want your
ruling. Can any Member read a written
speech, except the Ministers?

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Perhaps Shri Kadershah is
referring to his copious notes.

SHRI M. KADERSHAH: The Press should
have a sturdy independence to reinforce the
really lasting values of society but never to
descend to a level below the norms of
decency and fair-play. The Bill confers the
right on the Press Council to criticise the Gov-
ernment also apparently in cases of dictating
to the Press and in more cases of making the
newspapers toe the Government line.
Anything
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affecting th, independence, impartiality and
subjectivity 01 the Press should, of course, be
studiously guarded against. | would like to
sound a word of caution that the right to
censure the Government should be used with
the greatest circumspection because instances
do arise when the borderline between the
cases of Government interference and those
which do not warrant such an intereference is
so thin that even the democratic efforts for
enforcing , healthier atmosphere ar,
misconstrued as naked authoritarianism. Sir,
it has been said that the newspaper business is
75 per cent commercial and 25 per cent
technical.

THE VICE CHAIRMAN (SHRI SHYAM
LAL YADAV): You conclude now.

SHRI M. KADERSHAH: I want
only two minutes because my friend has
taken my time.

THE VICE CHAIRMAN (SHRI SHYAM
LAL YADAV): Anyway, yen conclude now.

SHRI M. KADERSHAH: It is an
inescapable fact of lif, that all prominent
newspapers are controlled by the big business
houses which invest their capital in
newspapers purely as a business venture and
expect a good return.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please conclude now.

SHRI M. KADERSHAH: It is a salutary
feature of the Bill that the six members of the
Council will be drawn from amongst persons
who own or carry on the business of manage-
ment of newspapers. They will be exposed to
the winds of change by their colleagues in the
Council.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): That will do.

SHRI M. KADERSHAH: | have only one
point to make. | would like to commend to
the attention of the honourable Minister that
selection of the members of the Council from
each category of persons should be broad-
based so as to reflect appropriate regional
representation. | would also like to request the
honourable Minis-
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ter to consider laying down a specific
timelimit for the presentation of the annual
reports of the Council to Parliament. It is an
unfortunate fact that the presentation of the
reports of the public sector bodies is delayed
more often than not. It would be desirable if a
provision is made to the effect that in case
such , body jjoes not present its annual report
in time, it should present at least an interim
report. Thank you, Sir.

SHRI G. C. BHATTACHARYA (Uttar
Pradesh): Sir, | congratulate the honourable
Minister for bringing forward this Bill with a
very laudable objective. | read from the
Preamble that the objective is "to establish a
Press Council for the purpose of preserving
the freedom of the Press and of maintaining
and improving the standards of newspapers
&d news agencies in India". Sir, | would like
to confine myself to the two words, namely,
"freedom™ and "Press". | think this Bill is a
very laudable one, particularly with its
Preamble. But, Sir, can it bear any scrutiny? If
you go through the Bill, you will find that
only one thing comes out very prominently
and that i the Chairman of the Council. He is
the prime mover. Why do | say this? It is
because of this: You kindly go through clause
14. You will find, it has been stated therein
that the Council may not take cognizance of
any complaint if, in the opinion of th,
Chairman, there is no sufficient ground for
holding an inquiry. And, Sir, what will be the
complaint? If any newspaper or news agency
hag offended against the standards of
"journalistic ethics" and "public taste", it
would be a complaint But you will see that the
terms "public taste" and "journalistic ethics"
have not been properly defined in the portion
dealing with the definition of terms, that is,
clause 2 of the Bill. The very basig is not
defined and there is no guidance and no
control whatsoever, there is no legislative
guidance or control whatsoever—I am talking
in legalistic parlance—and, therefore, the
Chairman is the man who will first decide
whether any complaint
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[Shri G. C. Bhattacharya] should oe taken
cognizance of or not. If it is his opinion,
which is only .subjective, that there is no
sufficient ground lor holding an inquiry, the
complaint will not be taken cognizance of.
What are the grounds? Have you defined the
grounds? What are journalistic ethics and
public taste? These are very wide terms. You
have left everj thing to the Chairman.
Therefore, these provisions will strike at the
very root of the fundamental right as
guaranteed by article 14, and anybody, going
to the court, will succeed on the ground that
this is nrbitrary, and there is no guidance, and
no control and there is no appeal. Why are
you leaving it to th, Chairman? What is the
Council meant for? But you have left
everything to him. Kindly examine it again.

Then, | come to selection. The hon. Minister
said that he was very happy that he had found
out a heartening solution. What is the
composition of the Council? Six Editors, six
'members of the management, one from news
agency—news agencies are also controlled by
the manager; or proprietors, three members to
be selected by the Speaker and two selected by
the Chairman of the Rajya Sabha. Sir, "the
Janata Party has restored democracy. We hav,
good intentions. But we are not enacting the
law for a particular period. We are enacting
such an important law for time to come also.
Can Government influence in selection of
Chairman be ruled out? Therefore, everything
centreing round the Chairman will defeat the
very object of the Bill, namely freedom of the
Press.

SHRI K. K. MADHAVAN: | swear that it
will be misused virtually by big business
represented by the Chairman.

SHRI G. C. BHATTACHARYA: Then, the
hon. Minister is aware that our Government
have Thut a levy on advertisements. Now, we
ar, getting very serious reports that the
medium and small-scale newspapers are
suffering greatly and are likely to go out of
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existence because of that. Previously they
were getting some advertisements. After this
levy, whatever is left, the advertisers are
giving this same to the big monopoly Press
which have a big circulation. One thing you
have said that there will be the representatives
of the medium and small newspapers in the
Press Council. But under this Bill in the
present shape neither the Press is saved nor
freedom is guaranteed. Rather, with the
pTesent powers of the Chairman, the freedom
of the Press will be in jeopardy.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, it is good that after the
nightmarish interlude of the emergency, this
Bill has been brought forward in order to
revive the Press Council which was rendered
defunct. That approach is welcome. But so far
as the Bill is concerned, the point is whether it
will be able to safeguard the freedom of the
press or save the press, particularly the
working journalists from the on slaughts from
any quarters.  (Interruptions)

THE VICE-CHAIRMAN ISHRI SHYAM
LAL YADAV): If any Members wants to
now anything from the Chair, he should stand
up and then ask the question. That is proper.
Kindly stand up if you want to put a question.

SHRI KALP NATH RAI: | am asking: Up
to what time are we sitting?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): W, will continue
till this Bill is over. It has already been
decided that the debate will continue up to six
o'clock. Then the Minister will reply and then
the voting will take place.

SHRI GHANSHYAMBHAI OZA: | hope
that will be followed, the Members stand up
whenever they put questions to the Chair.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Yes, that is proper. They
should stand up to put
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a question. Respect should be shows to the
Chair.
PROF. SDURENDRA BHATTA-

CHARJEE: Sir, | have got grave doubts
whether this Bill would safeguard the
working journalists and at the same time the
press from the manifold invisible pressures
and from not so invisible pressures. Sir, |
have the experience, even before the days of
the double emergency, even before the formal
censorship was in force, of the newspapers
being prevented from publishing very stark
happenings in my part of the country. As you
know, Sir, in West Bengal, ther, had been a
period when the youth of the country were at
the mercy of the police and the para-military
forces in many an area. Peopl. were shot by
policemen after taking into the custody. Some
persons wer, brought out of the custody and
in the public streets of Calcutta, they were
shot down like dogs, and the newspapers in
those days—in 1971, 1972, 1973 and 1974—
did not dare publish the news. The journalists
told us that they were unable to publish this
unless somebody owned the responsibility for
it.

Sir, the point which has been mentioned
here is dissemination of information,
unravelling of truth, the terms which are
associated with the profession of journalism.
Sir, when these things were brought to the
notice of reporters, they used to say that they
were unable to publish it because their owners
would not like them to publish this news. And
we know how a completely garbled version of
these things such as clashes between the
police and the youth or a concocted version of
some onslaught on the police, was given in
the press. So, Sir, this unofficial censorship is
still there. That is our information. Sir, | work
in the college and university teachers'
movement. | know that of late there was a
movement in the Gujarat Vidya-pith. In
connection with that movement, a press
conference was held in
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Delhi just a few months back. All the press
people attended the press conference. It was a
lively press Conference. But the next day, not
a single line came out in the press. And it was
reported that there was some telephone call
from somewhere because our Prime Minister
is the Kulapati of that Vidyapith and he is
interested in that Vidyapith. So, Sir, such
practices are even now quite in existence
even when the Government is bringing
forward such a Bill. So, the Press Council
would not be able to safeguard the freedom of
the press.

Sir, there is the question of proprietorship,
the ownership of newspapers. This freedom,
in the last analysis, under the present manage-
ment, is the freedom of the press owners.
Unless the management pattern is changed, it
won't be a real freedom of th, working
Journalists who cannot* write what they want
to write. In the Press Council itself the
working journalists would be very much
under-represented. We know the system of
managing editorsnip. Of the 13 persons
representing the editors and the working
journalists, | have grave apprehension that of
the six editors most of them would be, what is
called, the managing editors, that is either
representing or actually being the owners of
newspapers. This is a serious drawback which
snould not have been there. But, at the same
time, |1 would suggest that in the matter of
nominations, procedures should be so laid
down—though there is no cut and dried
formula—th working journalists have their
representatives and that they are not just the
hand-picked men. They should be in one form
or the other elected by the organisations of the
working journalists themselves. A panel
which has been suggested here, should be
formed out of the elected representatives.

Then, Sir, | want to make a point about the
code of conduct. In the. field of higher
education also a talk of code of ethics or code
of conduct
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[Prof. Sourendra Bhattacharya] has been there.
And, we know that in some States some thing
like a cod, of conduct has been introduced,

taking away the civic  rights of  teachers.
(Time bell rings.) It has been said that this
Press Council, which will include

representative from profession, the
representatives of the working journalists, would
evolve this code and there should be no
objection on that score. | feel that since the
proposed composition of the Press Council is
such, that there is every apprehension that this

code of conduct would be another  shackle
for the working journalists who otherwise
also in the present management  pattern

enjoy least of freedoms and the F'res; Council
would have no means to ensure that freedoci to
them. Therefore, | would appeal to the hon.
Minister to reconsider the  clause regarding the
code of ethics.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please conclude.

PROF. SOURENDRA BHATTA-
CHARIJEE: Side by side, I lend my strong
support to an amendment moved by Shri
Amarprosad Chakro-borty regarding the
dissemination of news pertaining to the
working class and toiling people. Shri
Chakraborty has suggested an amendment
whereby the Press Council would be enable to
give direction to newspapers to give proper
coverage to the news and information
pertaining to the working class movements in
the country.

With these few words, | thank you, Mr.
Vice-Chairman, for the opportunity given to
me.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Yes, Shri Jha, only five
minutes please.

st fim v o (faee) @ 9o
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"The British Press is th most constituted
Press in the World; most of it owned by a
gang of millionaires pumping deadly poison
into the public mind, day after day, week after
week.'
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Something is better than nothing.
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Mr. Chakraborty, if you
speak now, you will not have a chance to
speak on your amendment.

SHRI AMARPROSAD CHAKRABORTY
(West Bengal): Sir, | will cover the
amendment also. At the outset, | would draw
the attention of the hon. Minister in regard to
the objects of the Bill. Sir, in the objects of the
Bill, he has stated 'to preserve the freedom 01
the Press' | would have been happy if he had
used the words in the objects of the Bill 'The
restoration of the freedom of the Press and its
preservation'. Why do | say this? | am saying
this from the experience of the last four or five
years. We say that the freedom of the Press
should be preserved. But 'preservation’ itself
presupposes that there was freedom. It
becomes a great anomaly. Sir, what
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is the experience that we have gathered
during the last few years? It is common
knowledge and everybody knows it. We know
the condition of the Indian Press and the
working journalists. Therefore, | say that the
objects of the Bill could have been suitably
worded so that ; mark in history would have
been left by the hon. Minister, at least
reminding our posterity as to what bad
happened to th, Indian Press. This is the first
point I would like to make.

My second point is in regard to the Press
Council. Sir, we know that the struggle for the
freedom of the Press has been there since the
days of Raja Ram Mohan Roy. We have been
fighting for this since the days of the British
imperialists, not today. This fight has been
going on even in England and the
Government there had set up many
commissions. In our country, we have been
carrying on this struggle since the days of the
British imperialists, as well as during the
regime of the previous Government and this
Government. But what freedom have we
achieved? Is there freedom, specially, in
regard to one section of the society, and the
journalists? Most of the newspapers are
controlled by the monopoly houses. These
monopoly houses control most of the
‘'newspapers of our country. These monopoly
houses would never tolerate the publication of
any news which will benefit the exploited
classes and the poorer classes of the society.
It is impossible.

But in the present set-up, as 6 P. M.
an attempt has been made

by this Government, we welcome it,
Sir. at the present moment. (Time bell rings.)
It is not yet five minutes. | would like to draw
attention of the hon. Minister to two things.

In clause 5, sub-clause 3(b) it is stated that
six shall be nominated in accordance witth
such procedure as may be prescribed from
among persons, mind the words, who own
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or carry on the business of management of
newspapers. So, there shall be two
representatives from each of the categories
one of the big newspapers and one of the
medium newspapers and small newspapers.
Who are they who own or who carry
business? Now, Sir, we come to the second
proviso, i.e. clause 5(8) (e), line 15:

"Provided further that not more than one
person interested in newspaper or group
0?" newspapers under the same control or
management  shall be eligible for
nomination under clause (a) or clause (b)".

Sir, 1 do not know how the clause will
accommodate this proviso, two persons who
own carry business will get nomination and
on, perso, interested in any newspaper or
group of newspapers under sub-clause (a), but
under sub-clause (b) you have not restricted
the scope. So, you are providing for three.
Because of the previous proviso, no working
journalist shall be eligible for nomination
under sub-clause (a) unless you make an
amendment in the Bill. You are depriving
them, but you are giving double premium to
those who own or carry on business. So, |
would like to know from the hon. Minister
how he will adjust this because | could not
follow it.

Secondly, Sir, regarding the Coun
cil and laying down ethics, | do not
understand what is meant by ethics.
The ethics of the monopoly houses
and their standards will be to publish
news to mislead the public against
the working people. It has been
done in the last 30 years and even the entire
independence struggle has been wrongly
described. There are two trends of political
movement in this country, one on the line of
Mahatma Gandhi, on the line of nonviolence
and the other on the line of revolution from
the days of Khudi Ram and Netaji Subhas
Chan-der Bose. The country knows that the
independence was brought on the lines of
non-violence.  The entire
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press has been manipulated, the entire history
has been correctly written. Country has
achieved freedom due to revolutionary
movement and fight of INA of Netaji Bose.
What is that regarding the working classes,
those people who are workers, who are
labourers, who are journalists, who are have-
nots in this country? Their cases will not be
heard. What about ethics? So, | have given an
amendment.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Your amendment is quite
clear.

SHRI AMAR PROSAD CHAKRA-
BORTY: | will not develop it more. It is
particularly a measure of exploiting the
weaker people by the capitalists. In the
‘ethics' | have added sub-clause (c). As there
is no time, | conclude. Thank you very much.

It wEEs S3iF 7R : Armae,
w4 2@ A T, 59 4w oW
aar 97 T BER AT AT G2
T 1929-30 § Iy faw I
qEET, AW WHT fFEndT, T
Fzd1, #le ArEe fo=min &=
et 7 IAR1 T TEEAT AT AT AGT
FT AT TH G0 AT AT H, ITRI
Sy ® urr e 6y 470 2 A
ATATAT R ATIAT FA &l 47 | HAAI
A W WS FEEA A ATE WA
frar affw 7w @77 780 22 0 09
9 0 | AT gAT, THATT 0 A
T | ATE-E0E g | AfEE s Im
wuT ¥ FAA ZU EW F OATHA @

]
2

A

=

qw AW F0 T WIEE! ¥ oA uF
HTHAT GFFT A AT 0F |7 GH9F
uF A7 99, oF 7 THTAE-TE AT 98

TE a0 ¥ ozaE e e g
forr ama a2 AToEr B ATE == N
g1 | OF HOTH T TEI AT W Ty
U W S @ 97 fEE a7 mw



255 Press Council

[4Y 72 Z% gmz 7ni)
HITAET G AW T AA I AT AT AG
qoTA W § gr 4f Ag ST
zz wf | Wzt 3z v Afa # w=, 99
F1 A amea ot o, a1 fooas
arwdr & fog #7 Fer 2w AT AT I
F1 For ¥ oFTAM FATA AT qTEAT
F AT ZT ATA F AT T FIE T AR
ar f& F9-5ra7 ¥ ama  TEARL 3T
drdg @t safa st ewfaagrmr s
FI1A FT OF T4TH 3| OFTEATFAA &
afem wgm 78 21 & T A E
o az g1 Frare 7 30 A O F=AT
wir T2 2 afea dm frgaod &, &9
arfadt & F97 41 OF FUIE FAT
I A GHGT T @A L, FTRC AT
FAT & A7 =T A7 T AT T T E.
1 3 @7 3 ¥ oama 1 oz fam
¥ Zr7 A AAN FA B UHA FIA
7 oo £ wET F 0

F5 fwal &1, sWA@ TEE 7
Fzar & 5 nganz & wEE T A8
27 97 F 3w oEWOT S
fgars 1 99 1 Fz@ET A7 A%
AT Z1 AFAT £ 7T 7% AAHT FT OF
g1 AT THF IAT FAT Z WIT GF AT
fesir 1 =7 & wwwr fegaw g
ME 77 TiAAHZ F AR AT AR
g1 W% T TAH FT ATF & FFAT o7
FATZ FTATT ATAT 21 1 ATT T FET FT
FIAFAT AZ] 3 AN | IAFT AT AT
za7 97 740 zafan gaw @@ g
wifgm fr ot ot 7o 2z 3 @ &
g A1 T, 27 arf &7 sAE
gi= & AT Ty g g w1 717 49
qT GITEAZ |

AT @A F GATaEl 1 & 7
§ Wy gAr 89 3ASF  ®E< A
FHT & 1 T9 § 21 07 7 & | FFew 3w

I RAJYA SABHA ]

Bill, 1977 256

97 fawraa o1 oFm ag 4@ 2
TIHE A AA R WIAET F A A | A
A ®G AT AT ET ALK ZE
AT TAA KW ATF T g9 T 78
zafan T @A 1 &9 F79 F fog
g0 A F7AT Zen s w@w wrEer
F1 FEfAT T qF90 97 T 9T &
9EFTT G2 FT wA A1 A0 F G
&1 v 3w & frow & 0 faaw &
TEFT TA ATE T W 93 w7 aFa
¥ ET 29 99 F7 TR T §H wAqr
g adfmfaar & @ § sEwr a=r
HET |

38 faaas ¥ gro o gma frar
o g # fRT zawr @Al @@t
7 UF FIT AT Frzaz 7 Famodr
T2 99 Fifgm  uF 415 & 3w
e AR e £ fFoaw wifem &
FIT W FEIE TAOA AT ST
Fifaw &7 9% T WO 9 E
fF 17 OTF FizFe FAW ¥ fAu #1f
W7 A3 A FAT g | FAT W
Fifam &1 =ww fav s g
gz smufrs £ 34 92 F1T W%
FTzHZ A1 99 § d&Efaw § oo FE@
g Aafag AT 2 a7 17 EW &
4 AT § @afed 2 1 59 71 fooge
w7 IR ag &w F7 froEz g o
g FT IHNE AT TF 29 FT I9A
grm | zafan =@F @F W FiEEe
1 #m=q ¥ far #1F He arET afse
21 SUAT AT FFAT E607 | g, 9F ar|
w=7 2 fF 1z WF wiwAe 1 awaD
=T F79 ¥ fau /17 am w99 & fag
FTR AT ZAT 930 F7fF oF a7
FUTT WrAATE %9 A19 o1 F1 fawaa
¢ % o3 geare v wifagr a8 w@d
€ | IFET-gTET FHICFA & | FHL qATH
IF F1 FgAT & fF G9 *r wiEw g
arfen | AT & aTEHA d5TAT HIEGE



257 Press Council [7 AUG. 1978] Bill, 1978 258
Tmﬂg.'tlﬂﬁmw.‘ﬁﬁ? e @ w0 mwowr e
59 FAa gV d1 HAAHT T% FT AT g, g T, gL yw AN, g

THT ot ava FT awar § s aw & fog
1A% §, AT 3T F W oEq F fao
HqT% & WIT 9% 9199 faafad 7 F7
FIfrer #7 a1 AFST ¥ ASST HraATH AT TT
STCAT! 57 AT FT AT HH G397, T
=T T AT & | T F507 1 Fifory
at &1 ¥ ¥ safan & w1 waw w1 avne-
@ w7 vgr £ 1 afwq ag sifor
wfan 727 g ifgw 1 g fewmr &
amA Frn Jifge e wa wrEw 6
9 FI T FIE TGRS 3 qFAT & A G
FEAT 1

st 7 dewre: fager
i

fagmmiss wass s=uwT
wireEar |

fag w1 %18 foors A F7ar &1 WO
fam § ag woer gmEr gifad wwan
# Y ST FT ST AT TFAT & | AW
BT 1T T4 aHd | T B ATATES
o F a4 &7 e 99w
qTAET =g qar &wam afed
g G A3 ¥ gwar ¢ WA
faoor  goEsT Wl W wiE
foramdf #1 sameT 1 A9 97 AT
& faa AT WwWIENAw F gAFT
w7 §3r FT T AT 9 T qIAHE [
fagaw § vz aFar & oI T @G
F IA MEITT FIA R AT o
AT T AT T IA FIE 77 UG F2HE
FAFT WEW 2 48 ATATAL HIT
a1 FTHE AT AIT ATAG H FET AT
gFar 2 fF w7 FT a&v
HYT F9 #Y ¥ar A7 § AT IA g
S AW w1 e fagww g s
affr @ |Tr # wwfafa &
908 H<0 T 0—-9

Fit fowma gRiT 91T g FE Iw #T
TSI 9T AT 9 AT WA FO
AT 39 gAET EW & TAT H G FT
aga A g @m g oz fad
az ®IfAwr FOT S AT AT,
oo w@rd anaa % fan, g ww ®
AW FT qFAA E W A FEr g
w faq & frewad agar g fa i
HAT ST A WY ST el § uE
T gAY FEd AT 2 IT @AY 5 A
9 F fal AT Fwwra=w F faq
7g Taw A 71 8, afvT ow weer
FEH F | 39 Y FIET | 39T #7 aHe
F7 I FIAM F1 T FA7 2, AfFw
gfezgror garer gwon faomer w3
BW 99 SfTAT &I, F9 &1 FHEATHT F1
forerar Y TeTT SC AT II qRA sAAT
#1599 F1 o WY IW W7 F 2T A9,
AT ThA T TC Jg AET = TEHAT |

Fgaar WT gHrw WAt (wF o
FTOT WTEATNT) : ITEWTEAS ST, e
AT A5E 1 4 39 agq | wn fom &,
# 37 99 FT qgA AITEE | WH I 4190
F1 fawim @am 2 fr 99 fadas & @@
gl &, 70 F1 7347 § G70: § AR
T wgnAfa whz F7 & 1 & Ag "rar 2
fe 72 =0 97T gy 99 &7 wewdr
# #@ag # fau gu sfea==i 50 qfF
# fear gam oF AT wgeA T 2 o
ugt T FY ATAEY 1 FE w9 F o
AT E 1975H, 1976 HHIX 1977
& AT T, 77 TqfUT F € § aga



259 Press Council
[t & T wEAE |

afefem gu 1 @ @ nad & fr St
F fore F1E Far FT T B ATEIFAT
qEF TET | THTHAT Tg A 41 1 26
AA, 1975 F1 W TAGEHT AL
gt | feiw wrw dfear w7 & W
gaaTT A1 wfawre a1 fF v § I A
#gefog v &< T A 3@ gAY
wRW & wiw fggram A oaw #
ATATET agd Wit § B 1 W | Ay
aga famar # ara a7 Far g€ s 73 qv
wAA ANE A @, A A
THEHHET ¥ I HAY AL AT | Um
A 41 faqma o afeagvq a6
HTEAF0 e {22 0Fe | 98 T Tea
o a1 g e ar mifsaraed
sieifema gegfafe frftm d3z 0
e et fae % & wfag fae
o % 3177 91T FTAATET B T TG
H qawrdl ®1 §9 ge ey &t w9y
ag yefadt @ w7 &t T 9r 5%
foitar faar & gre7 we e #1 WY
I AT | v gAT 4G A7 G wife
fofrm fam ag dm 79 @, faT &
THTHE! & HAT TE AT | TN &
N ® A 1A, Wi e &
A R F A H, S A T
FaH, 9T IWm F A F A
F1 qfew & At §, 39 &7 A &
AT W UF AT Forar wAfed wOF
1 rforer 77 7T |

S FT WIAET T A g Feeifa-
fawEy | wrr faft 7 F@Ew 97 Fw
fem ww 77 fraifafafadr &7 s=f
F g0 R 99 #r W S F e
FIA FT ST I29F Z151 & 0 THT 77T
g & e g gavEie ST A
qrq 91 anfEw | #faw W wre
it & swv ot agy W aw fo,
St mardr ov Fe fzm A4 IwH A

[RAJYA SABHA] Bill, 1978 260

SwEaT 4= g &, AreRA G ger
¢\ wre aE o Fevifafafad G
2% W 3% 97 aq faor &1 wrard few
AT FT @A FEAT & | WL 34 AT
® A wF Wy A 2 A fer s A
79 ATy #1490 o7 £ dre ofr A
FEl 91—

"Even if it is responsibility, does not
matter; but | would not, on that account, be

willing to be a party to curbing the press
freedom.”
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Cutting across the party lines absolutely.

There was no party at all. Only it was
journalists versus non-journalists.

The code of conduct has come to be
associated with certain things, has come to be
associated with the Emergency and all that
happened to the press during the Emergency;
and, therefore, we are opposed to a code of
conduct.
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"Thu shall do this; thou shall not do that."
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dere 4 F% 7 faessw w1 4w
FEd FET a4 | W W S fFems
& o 7 ez WA ® § | AT e
aa wifes 7 AW q@ FT A1 2 oA
IR FgT, § FE F@O0 E T4 Aifaw
Fr 1973 F fOE & &

"The Council also found that attempts at
framing an  exhaustive code for
professional bodies of journalists in"
various countries including our own, had
either proved futile or resulted in the mere
enunciation of certain basic principles
only in general terms
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that have not proved helpful when it comes
to applying it to individual cases. If these
principles are reduced into a kind of code of
conduct of journalistic propriety by the
Council, they would have a tendency to
attain a degree of rigidity which might give
rise to differing interpretations. It must be
borne in mind that flexibility is essential to
meeting the needs of specific situations
varyi'ng from case to cas, which the Council
may have to consider i, the course of its"
activities. Thus, the Council has taken the
view that it is neither necessary nor
desirable and not even feasible to draw up a
comprehensive code, but that it would be
better and more useful to build up (I
underline the words, 'build up’) in course of
time a body of case law gathered from the
principles formulated in its adjudications in
the several concrete cases coming up
before it.”

THFI TR FIE ATE FEFT FET 2
TZ FNZ ATH 9 A T ¥ 04H
aT= & S A 97 T4 g5 A w7 wwed
T F fF omwoam WY fRT ¥ S
fifu fr ae e a9z 51 0F o
frars Sormdr 2 T ag 8 &
F =51 vz ziex Gepeg wer £
Ffasy ﬂ"i"i[f?ﬁ[Tr T T T T
qr f& 7T A% w=TR FTm & AT
=% fwat w1 w15 5ol /8% 21 5947
THT ¥ FI7 § TAAAT F IFIA F@T 4T
fe 29 fedfz w1 1 977 o9t 307 37
9 w77 oe% Tfedr 9w &5 Heew
Tl G & A1 Sae gfwfaeas 91 aqr
7 4T 9r

a code of conduct is built up

oftime asaresult of case
laws.

SHRI K. K. MADHAVAN: May | point
out that the passage read out by the Hon.
Minister contradicts himself and the Bill
itself?

in course
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Let him conclude.

SHRI LAKSHMANA MAHAPATRO:
Supposing you do not mention it in the
functions of the Council, how will it affect?
Canitnot be
built up?

SHRI LAL K. ADVANI: | cam tell you
tha ) B
qET |re qaE T

T wE oaT wat ¥ gw feew
15 WMl # S 99 v wraweEr
g ga% qfrmEET e
74T 38 g wama var) 7 = fag
fazzer wrsfre 917 w170 Fo fimer
FHET T gasT I=ra frar 1 gawm 3
TG F OF EET AT AT gA
IEE AT | g7 F A% F A=y g
ZUMT qF FT FETAT AT Fifey AN
TIER] &I FEAT FIAGT AT | TEF
1 ¥ 77 Ferar € 5 o 7 e
gl | WRT w1 e g % o §9 T
ferat 1 & gy 78 W ) fegeger
FI Sy AT g & Sa & surar eveee
&\ FrEAtae I § A gieiiata-
ferdt % ag fraar & oar & 487 arar
THF AT4 TS AATGET Z17 & WL ZAM
217 ¥ ) arzwi § A7 wiew § "
AT BIEAT KT 397 g0 57 a2 FALT
T I AT war | & 9g Faar [
g fa az <rer 7z& o 2875 % 47 5o
T & ga &g a8 91T q30 an ¥ )
98 FHmT T g% e fawr & 5
FHIT ATF FTFE T GBI 7o Foar T

fradT aeFTT 7 4T IAET ITA
AWAT AT WL IA AL TLETT A WY
SR ITAFT FWAT 2 AT IHlAT T4
gtegga foqr & 1 swar faeraa A
wg 7z g v arruz w5 W E fr 3aw
L FT8 ATH $842 A& FAT FIfRT |

#7t wEY ATq T 4T dfe Sfre AT
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FF7 q q1 Az wy Fedee fear &, aan
w1 7ar 7% £ 5 i e feanr g7

i AT FOOU WA ¢ FT TR
2| E |

SHRI LAKSHMANA MAHAPAT-
RO: He cannot explain it. He says,
“The previous Government wanted
it, we want it and therefore we do
it.” What is the meaning?

ot AR FET owmEET
WA HEOT WA ¢ (o Gm st
FITHAT I w7 A AR 0 A
fawst 8 1 ag ama &7 F1 99w )
ATy wEeq ag W gtaa 2 fE oS
vaw %1 afew fosdesow ag v
fa S ifae &1 #7919 FA7 =fRT
% OF arg 98 ot ff 5 oF @
W% #3492 FM@T S HFT  IOA
feqress v@  WIE HIE FHedE AT
JT FEATZaT 4 A% &= 77 fFaAr
=l 2|

PROF. SOURENDRA BHATTA-
CHARIJEE: It is the language of the law
which prevails, not the interpretation that has
been given by you today.

SHRI LAL K. ADVANIL: | fully
understand, and | would say that "to build up
a code of conduct” can have no other
interpretation except the one that I am giving.
If it were "to lay down a code of conduct”, if
it were "to formulate a code of conduct", then
perhaps what you say would have had weight.
But when | say, and when | have put it speci-
fically as "to build up a code of conduct”,
there can be no interpretation except the one
that | have given.

DR. V. P. DUTT (Nominated): This will
be a question of interpretation of "build up"
in the English language. | will come to that
when J move my amendment.
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o1 FATT FET AYRATHY : 24 7 GATAT
ar fadr dor 97 F15 919 wawE
& AT | FF FAT F@Er 224 fagw
7T FTH 591 g8 5 FaeiT #1 Arniger
e G &) A= e % a3z geve
faar soav ar f g qraiEa 5 wfar
grat far s | & 39 g3 & geee
FHET # fameft == g€ wwe afrorm-
e St qarn fawer sasr faqg w
wiifaer #7 foar ot & | w5 a1 7 Az
FgF7 @9l g% fv w9 1973 & 911 0Ho
G0 AT FHE 7 FVAT 97 (7917 F77
¥ fag &t ot sqq Fraw 2@ gEe
faw w0 7 e forsk faer & ot 2
39 FALT § ZH1 A2AT F FOH0 (s
qaeT q |

SHRI LAKSHMANA MAHAPATRO:
Advisory committee.

SHRI LAL K. ADVANI: Yes, an advisory
comittee of Members of Parliament
consisting of Mr. Anand-rao Patil, Mr. C. L.
Chandrakar, Mr. D. C. Goswami, Mr. B. S.
Murthy...

SHRI K. K. MADHAVAN: Sir, with you,
kind permission...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): You have already spoken.

SHRI K. K. MADHAVAN: Here is a very
glaring contradiction.

THE VICE-CHAIRMAN, (SHRI SHYAM
LAL YADAV): You have already pointed
out. Please let him reply.

SHRI K. K. MADHAVAN: Clause 13
says...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Kindly resume your seat.

SHRI K. K. MADHAVAN: "...to help the
newspapers and news agencies to maintain
their standards. But only to built up code of
Conduct..."
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): You have already spoken for
a sufficient time. Please resume your seat.

SHRI LAL K. ADVANI: | was mentioning
the composition of the committee. Mr. K. P.
Unnikrishnan, Mr. P. M. Sayeed, Mr.
Somnath Chatterjee, Mr. A. B. Vajpayee, Mr.
Era Sezhiyan, Mr Vikram Mahajan, Mr.
Bhupesh Gupta, Mr. V. N. Gadgil Mr. T. N.
Singh, Mr. Harsh Deo Malaviya, Mr. Krishna
Kriplani and Mr. Krishan Kant. Such an
eminently representative body unanimously
—almost all of them—agreed on this point,
namely, that this nominating panel should
comprise the Lok Sabha Speaker, the Rajya
Sabha Chairman, the Chief Justice of the
Supreme Court and two members elected from
among the members of the Press Council.
Instead of that, the formula that we have
adopted is, the Lok fiabha Speaker, the Rajya
Sabha Chairman and one member elected
from amongst the members of the Press
Council, so that it is a nominating panel of
three. They suggested a nominating panel of
five. This is a panel of three. That proposal
was not accepted by the earlier Government
and the earlier Government preferred
continuing with the nominating panel of the
Rajya Sabha Chairman, the Lok Sabha
Speaker and the Chief Justice of the Supreme
Court. It is remarkable that on the 21st of
June, 1975, this commitee's report was
accepted by the earlier Government and the
Cabinet formally decided that an amendment
Bill on the basis of this report should be
moved in Parliament. But instead of the
amendment Bill being moved and the Press
Council being strengthened as was proposed
by this committee, on the 26th of June, 1975,
Emergency was proclaimed. And shortly after
that the Government came to the conclusion
that the Press Council was of no use and the
Press Council should be wound up. So by an
ordinance the Press Council Act war,
repealed.
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SHRI KALP NATH RAI: About the

Bill.

SHE1 LAL K. ADVANI: The Press
Council Act was repealed. Sir,
many other points have been raised.
Y7 378 § 337 Ay wg o7 # faaar
ga Fifae faaas & Frf avaer
g wfwa 98 & gawfan & g9 Aweg
seT ¥ At gafae g a3 97 § awgar
g fF a7t %1 37 37 3 2, =few
g\ Im F weRT FaA gewrdr fagan
q 99 F1 qEFT FIAT AR ATAA T
fo wrewdt s ol A8 20 g8
FrE HrvAfeT T2 & | WIS T FI AM-
fom ga w1 aifafeme far &0 & 2
TAF AT H A ;7o Fo fog of § fampa
@t w1 2 f fauit 3 aga & Arvadm
2O
press is an industry by itself.
press is ot an industry by itself, press

is owned by industry.

AMFT F A 4% 99 T T TFA I
e ¥ va w7 % fF @y arzae gaev-
Afza gy wvar 2 39 et 17 faare we
% fam @ Ftoe aamar | § wreEr
7 7 frwer ga ol 5 @iz wE fqon
fagor aee fev & afsa 7z warar
axAr 2 &

a viable alternative to press ownership has
been presented.

aT T aw Ag frard 34T g9 g
form vt A g ) At S0 ada
qfeFiedl AIET W qTE 25 §94
s ArEl § az Afgrifs dasmragy
A% 9N 30 F | W K oW G
w1 Fawrer oY age gy | o qReT 99
FH F5T 97 W A9 99 AAA]
A A1 S 87 afww T =E o
Y F 41 FFT e wgq9 wred § 99
@il oY (3 g § Fiw w0 @
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2 & ¢ wrfas a0 07 FEm 9w # wT
TE A TE 2 AT IAFT AT
% fa 57 81 77 2 9 fwe zasT
frezgafor ww fraa §71 2 =2
P &7 o 21 A577 2 OF AL 431 0%
faare #7 % fam Sa Ffom 71 fraafs
50 & qrar w70 g f s S SEaw
ZAMT ATHA AT AT F FAE AT BN
Frorr & a3 &1 Z00THT T 3@ A1
a4 |

SHRI  KALRAJ 'MISHRA  (Uttar

Pradesh): Government can appoint a Press
Commission.

SHRI LAL K. ADVANI: We have
announced it; we have announced it already.

T Fiaa #1 qgEAvioT & ard |
A1 §9 7 aydm frooam # ) gware o
AT 7 77 FAT % 06T svaey 2y Arfw
ITA ATA-FATAEZ FT TWRA T 71T |
Al A T AT WA T3 @ 9 {5 T8
T WAAGT T A AR F AT TAFT 4R
qEZ0 A TAF f47 Z4 87 g a7
marT wrs aafar imEw 91 HT g
AT AT TR AT AT T 279 Faaar
arfzm 1 7 T2 F4 wAT A1 oFH
qqq WA A fo 2980 0AT AFEE Al
qE T A ATET AN E IART AT qE
faaar =1fzw s f5 97 wfive &
qd FoET a7 FE fF 50 e R
FATET Ae-TAFI7 Z AT | AT 48

2

FoATl Z...

st ®ET qrq T ;AT AANTET THT-
fasz %7 gt =irfgo

o1 AT FON HMEAOI ;g A0
TAT AT 2w WAy 3y gem E E
oAl OF AmrgT 95a faard o g
FUTAA & ZIOT A 41d &1 97 AMEET FT
&\ #ifF IAF 4TE agd Tarw 4r |
GTEFCT WA T FET AT G0 G057

[7 AUG.

1978]
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i a7 smaeqr &1 v g 5w fEdr
+ 3 a7 v Sfafifa o ¥ g g ar 4’
W gawt T8 T eafE AE /1 9mm
gtz gig ‘A §wr9.q 470 735w
za7 a3faT A 9. g 1 9 safEn (Far
AT FiE IAF AT F q2g Sy fFan
T A7 |

SHRI  SURENDRA MOHANTY:

Will you Kindly pardon me?  What is the
sanction behind your Press Council?

SHRI LAL K. ADVANI: | will come to
that. That is an important issue. That has been
debated and discussed over and over again
ever since the formation of the Press Council.

Fqife s gErgvw fzar ) o avw
Al #rywT a9 fE zadw ardr g,
IaRT F1E Fawq AZ £ w7 FE
frora w7ar & a1 3a%1 #1¢ qrawr av
AFT WTARIT TAFT F1E MIEL AF 2|
WA A A1 THF A% qER § | 3AH
TFOIT EN § | IAH UF §A T TET
% fw cafafza oqdf 2 &7 o 0w 77w
AT FATT o7 wvegAT Y 5 %337 (% 97
A TATES 1 TAFT saq) wiaw
miar TE & oafen o AT & fEr
a7ed 7 #g1 fo 9q0ET 1 gaar whawry
& o dorerr 7 amr .

Al @lo dlo WgrETR:  F|q4 AT
gerde frome w7 & a1 of wo
z, a4z ¥t gt woufawrv

SHRI LAL K. ADVANI: It is all

powerful... Our Parliament which a supposed
to be a sovereign body...

mifeaide # faww Fe92 a7 ¥ fau
Ty ¥ 4z gfawc 2 froaz 3@
fr a2 W gTmrEe & ar wd 2
AT TAATET TFT & AT sAw) ¥y
frogz o7 2ar 2 999 anfd m
qrgAfEt aTREmE AHE | ws waw
At =291 21 7@ 9 5 T a7 T wEe”
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AT 8, I {7 #9905 AT T 2,
ot favp o SAvda wear & 0 3w
7% F AT qEQUAT H ITH IRTF
10 garAa g1, ¥ gfew & @ F%
arggrfor wfaFre Savda &1 &
TEHIIAF FAT 2 |

SHRI G. C. BHATTACHARYA: The
Chairman’s ruling in the Rajya Sabha is not
subject to article 14 of the Constitution.

Therefore the Contention of minister is not
correct. (Interruptions)

ot WTA FO wrEAT : A HTE]
4rF 7 fawa 99 sifew 5. ..

SHRI K. K, MADHAVAN: This is a
wrong analogy. The powers of the Chairman
in this House are on procedural matters.
There, in the Press Council the Chairman can
prevent everything from the purview of the
body.

T ATA FOUMTA ¢ STAATHE
qEve, W7 Fifaw w9 fow s afgar
2 a1 AT FIE TEUT AT IATT HAAA
Zem f& 398 o1 o FET A IH A
aga 1T W G § fr o fzfaae
g B2 § 7T gafau gv #wifaw &
HIT FAIT 97 FRA 1@ AT AT A 97
T @ € B 2w wfewregar afem
fw faota 7 &% 1 gwe F1g fefaaw
A IH ST TAT AW ) TT AR

ot @ifo ®lo WgTeTd : HAY WE
AT WEATT & Al JATAT & wFA
sor w3 {5 ag wgeaqer & av fefaas

2

G...

w1 T T WA ¢ AT FATE
faa awt st T Fgr fF oo ag
f T sifae a7 o &1 S7
QTIET AT AT g o Ay &gt
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QI TEE FIAT ZO 138G e
gHit | 74 Aw T aw oAfaea
MYFI7 420 alU a9 aF 0ar F1%
9 BT F A A ST ZwIT varEw
& A gwrdr 4w &1 TEa 4w ¢
@t S Ftfeer @1 How fefafes &
FpFEqT FEEAT TS §1 owE o
FAF AT HGHTE AT & T5 HUI7 97,
I AT T HIHIT 9T FIH F HIHTT
g7 g s ag Afafea wfage 2
a1 FAET ey F1 AT glar | # aw
1T F@AT JIgA g 79 favy | 57 W
aaf gf & W% 1965 ¥ g€ g1 ww
qga-Tge fagaw @ gr a1, v @i
UEATEAL AT A4 G AT 1973 R
2% q1 5@ Qoo 1 TITATTALN F13T
adt a1 d<1 917 99 g% fagT a R N
W AT S 3w faww 97wl s
g5 @%4T =991 3% T 71T & T &I
w3 faead 9T ogw fa gew
&g w81 a1 =fgw Wi gaE o wfame
Ea wMEIv 3rd w=am A ay @l
g =feu | wvat wEy fewr ash g
fasre g =ifew, a9 a5 a1
afawre g1 mifey 97 fad, 97 swiwn
FO AT WERTT. .

SHRI K. K. MADHAVAN: | want to draw
you attention...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): You please resume you
seat...

SHRI K. K. MADHAVAN: He has
arbitrary powers.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): You cannot just get up and
speak.

ot T Few mEAt oAy ar
wz % & fowd o ot gfee & 29
THH AT TEY gEAr ¥ | Wy A

wgel St F ara @ |
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SHRI SURENDRA MOHANTY:;: Sir, this
is a fundamental matter. He say, the genesis of
the Press Council was...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): He has followed your point.
He will reply to that.

SHRI SURENDRA MOHANTY: This is
an important matter.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): That is all right. You have
explained your point. Let him reply now. He
will reply now. Please let him reply.

SHRI SURENDRA MOHANTY: This is
an important matter...

ot AT FOX WIEAOY 2 g GATIT |
THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): He knows it.

SHRI SURENDRA MOHANTY: Sir, the
Minister is willing to reply. Sir, the first
Comimsion had recommended that we should
consider that the regulation of the conduct of
the Press in the matter of such an objec-
tionable writing as 1, 0E~ieg™y permissible
should also be the responsibility of the Press
Council. If there are no teeth, how can these
directives be made to be implemented? z/st
afar

¢ foaasy € =1, F1E TE0 A0 FEar §
uwl X7 wIfam A, FATT qT
T 2

St W FN TACT AT
A ATT FFT & | FHF AT I Ay
gfadige &, CHEET g 98 At o
qlo & HVAda AT, 2R AIE AT
F e wrar, ag fewdorr 71 %
waa A1 ST FIE For ST
ofige 78 £ melim 2w, el
FOFET mEfequs F, % AT T
¥ 7z 9wH 72 A gAfA T g O 9w
Wi T gor @, & W Al R

qATAT &, IeEI T, TF TS AT FHET
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OI%H UHe UTTo—

"On the question of the powers of the
Press Council, various views were
expressed. One view war that the Press
should be given powers to enforce its
decision including punitive powers. There
was another view also that "Council's, ver-
dict should stand on its own moral
authority. Having taken into account the
legal and constitutional implications in this
regard, the Committee came to the
conclusion that the present provsion need
not b, altered."”

This is categorical and this is un-
animousalso

zaH {289z q1z2
@3 A foege FET 1 8 @ W

On this point, there has always been
unanimity amongst all those who have gone
into the question in detail and examined the
pros and cons. | do not say that there are no
pros and cons to this question. This . point
also has its pros. On balance it always
appeared that this view was the right view
and this direction was the right direction. In
fact, the main objection against the Code of
Conduct provision has been that we are trying
to make it a punitive body.

fer @1 HWISET & OET STHAT
ian  FIE A% FeEde i,

IgFY W ATl &, g WA
by virtue of its statutory authority, by virtue
of its overall position, m

qv vga gifaw ) SumerEe S,
St wo@ we 7 39 aw Frsfa G
¥ dWag § 97 9@ qEi A A O 2
e & 1 & syo e § o ow fadaw
T,
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oY forg ==z @1 © FAT AT & aT¢
FATFMFE RS !

H At g wmEEwl o g oA
drer mrdr & & @ I & wgna Ag
g & 7z a=T fadt 991 & 99 o7 39
AT OF a@ § @ FET AW
foad =q wag ¥ wow FAW F4A Ar
ATl TveT A & % 1 T A
B2 a9 § foesr |avgaE qi e
H FW F AT FAL TAH A@ T AT
A7 Tarar s foed at g § Fuv
arx gAl 9T TAET AW T | FA
foamse gwa wEen wmar g §9
ferre 79 S8 arsfaa fagas o7 0w
arer ¥ o6 ATA w1 FT @Sy F o
§ AN qTAT qET AfHET A I
UT & ®Y ® AT AT AT Syaedr
qal ®1 @9 & T | gy fagiaa:
AT TAFT A, TET AT FEATT § T
fFar f qaare o T W F e
FHYE w4, qJEEE G AT I
ey &7 faear fasmm v o &
9gRT NHTE AT ¥ FEI A% WEed Y
2 i g T deaTal S W weEe
F AT 9T AATAAT AT AT q@ ar
4 WA ¥ gg TwAT qdar gnir 5 o=ar
TE® WA T FeErd w0, fanr
FU | gAfAT g9 HAEAT QHT FLAv
1 Aramar AT g § oTaw geEr-
guAaTsee gRdad faar s awar
2, HeAmTA qear &7 97 awdr @ Ay
= &t wiforw #¥ 97 §w wefae, gy
9w aftyy fadus s& faor ® =Emm
TAT UF HEgE T FFH & 1 & sy
Fvar § e fom gwre @ 99 &7 sy
1 gefrg w0 F faw ogy 2 Fmaf
F1 GFwenfa § 39 T34 F1 a9 f7er
a7 WX gge azq &1 4 foar ar, @
ae @t § gawr mwwfa & oo
4
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question is:

"That the Bill to establish a Press
Council for the purpose of preserving the
freedom of the press and of maintaining
and improving the standards of newspapers
and news agencies in India, as reported by
the Joint Committee, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): We shall now take up the
clause-by-clause consideration of the Bill.

Clause 2 was added to the Bill.

Clause 3 (Rule of construction respecting
enactments not extending to the  States of
Jammu and Kashmir and Sikkim.)

SHRI LAL K. ADVANI: Sir, | beg to
move:
8. "That at page 2,—

(i) in lines 8-9, for the words 'States of
Jammu and Kashmir and Sikkim shall, in
relation to those States' the words 'State of
Jammu and Kashmir or Sikkim shall, in
relation to that State' be substituted.

(i) in line 10, for the words 'those States'
the words 'that State' be substituted."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question is:

"That, clause 3, as amended, stand part of
the Bill."

The motion was adopted.
Clause 3, as amended, was added t» the Bill.

Clause 4 was added to the Bill.
Clause 5—Composition of me Council.
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Mr. Mahanti, are you moving
your amendment?

SHRI BHAIRAB CHANDRA
MAHANTI (Orissa): Obviously, the intention
behind this Bill i to make the Press Council,
when it becomes law, an effective and to be
effective it should be workable body. |
thought that 28 members will make it an
unwieldy, not a workable, body. If the hon.
Minister thinks otherwise and if the Joint
Select Committee has agreed on this, | have
no objection to the original clause, that is, 28
members.

THE” VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Are you moving your
amendments?

SHRI BHAIRAB CHANDRA MAHANTI:
I am not moving my amendments.

SHRI LAL K. ADVANI: Sir, | beg to
move;

2. "That at page 3, for lines 14 to 17,
the following be  substituted name

ly:-

'‘Provided further that the nominations
under clause (a) and clause (h) shall be so
made that among the persons nominated
there is not more than one person interested
in any newspaper or group of newspapers
under the same control or management." "

SHRI LAL K. ADVANI: Sir, | beg to
move:

3. "That at page 3, after line 35,
the following proviso shall be insert
ed, namely: —

'Provided that where there is no
association of persons of the category
referred to in the said clause (c), the™
panels of names shall be invited from such
news agencies as may be notified.™

DT & AT F 903 a7 gov §
8% R oD faar & ar )

The questions were proposed.
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SHRI LAKSHMANA MAHAPATRO: Is it
only a drafting improvement?

SHRI LAL K. ADVANI: It is just trying to
make it clear so that chain papers are not
represented either in A" or 'B'.

KHRI LAKSHMANA MAHAPATRO:
Right.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV). The questio'n is:

2. "That at page 3, for lines 14 to
17, the following be substituted name
ly:—

'Provided further that the nominations
under clause (a) and clause (bi shall be so
made that among the persons nominated
there is not more than one person interested
in any newspaper or group of newspapers
under the same control or management.™

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question
is:

3. "That at page 3, after line 35, the
following proviso be inserted, name

ly:—

'‘Provided that where there is no
association of persons of the category
referred to in the said clause (c), the panels
of names shall be invited from such news
agencies as may be notified as aforesaid.™

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question is:

"That clause 5, as amended, stand part of
the Bill."

The motion was adopted.

Clause 5, as amended, wa; added to the
Bill.

Clause 6 was added to the Bill.
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Clause 7—Conditions of service of
Members

SHRI BHAIRAB CHANDRA MAHANTI:
Sir, | beg to move:

4. "That at page 4, lines 32-33, for the
words 'the meetings of the Council' the words
‘the meetings of the Council and of the
Committees' be substituted.”

The question was proposed.

SHRI BHAIRAB CHANDRA
MAHANTI: Sir, | have moved this
amendment. The relevance of it is clear when
you read clause &. It says...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): You need not read the whole
thing. The amendment is clear.

T SN FOU ATIATNT ¢ AET, WAL
A1 FHET qAT A1 Tararfas &7 §
TR AT ZE0 | 39 & oF A9 79T g
f& ®ifeaer w1 ag o wfaw & fF =
FATH AT FHL q9T0 | AT AR
% ST & THH, AT IA5] 61 TgT AiaFH1T
I AT TATAHEH A 41 419 Fa4, a1 AgT
g0t 1| Zafe? for all practical purpose
WL FHE Al @ A e &
T HI a9d] 2, a1 gas! fafo=a =
# faar wmaEm

THE VICE-CHAIRMAN (SHRI SHYAM

LAL YADAV): Do you press your
amendment? He has replied to your
amendment.

*{t ST ooy srreAr - AT fqaE
2 % oy 58 anfr & & sife oo o
e T WEGA L @ §, IANT TEH
AT 2

SHRI BHAIRAB CHANDRA
MAHANTI: Sir, | withdraw my
amendment.

*For text of Amendment, vide coL 279

[ RAJYA SABHA |

Bill, 1978 280

*Amendment  (No. 4)  was, by

withdrawn.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL .YADAV): The question is:

"That clause 7 stand part of the Bill."

leave,

The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 to 12 toere added to the Bill.

Clause 13  (Objects and Functions of the

Council)
DR. V. P. DUTT: Sir, | move:

5. "That at page 5, lines 35 and 36 be
deleted."

(The amendment also stood in the name of
Shri Rishi Kumar Mishra.)

SHRI AMARPROSAD
BORTY: Sir, | move:

CHAKRA-

7. "That at page 5, after line 40, the
following be inserted namely: —

‘(cc) to ensure on that part of
newspapers, news  agencies  and.
journalists, the spirit and courage of
exercising their rights and performing
their duties without any fear, particularly
in the matter of exposing the exploitation
of the poor people by the capitalists;"."

The questions were proposed.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Dr. Dutt. Please be brief.

DR. V. P. DUTT: Mr. Vice-Chair-man, Sir,
please do not guillotine us. You realise that
when you are speaking how you feel when you
are guillotined by the Chair. Please give us a
few minutes time to explain our point of view.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV):  Yes, make your
point.

gupra.
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DR. V.P.DUTT: Sir, | should like to tell the
hon.  Minister the talk | have had with very
well-known journalists today. | asked half a
dozen of them separately what their views about
the Press Council Bill are, and what they
thought of what we are trying to do. | must tell
you that | was most surprised with the answer.
All of them  said the same thing to me that
they have not bothered to read it, they do not
know exactly what it is because the previous
Press Council was ineffective, virtually helpless,
and this Press Council is also going to be
equally ineffective and helpless. Why? In fact, if
you ask them this question, an honest question,
they will themselves tell you that the Press
has never really been free—it was not free
yesterday and it is not free today— and that,
generally speaking, they write what they
are expected to write. There are, of
course, distinctions. | donot want to take
the extreme position. Butl am telling what
the feeling is.  They write what they are
expected to write. What they are expected
to writeis  what their owners want them to
write, and the, are intelligent and
educated enough to know what their owners
-want them to write. Therefore, they are  not
taking this whole thing seriously.
Unfortunately, my hon. friend, the hon.
Minister, Mr. Advani —I have great respect for
him—I must say, is doing exactly what every
Minister for Information and Broadcasting ha<
done since independence. And lam blaming
every Government. I am blaming the
Congress Government and | am blaming this
Government that none of them has the courage
to take up the real issue, the question of making
the press really free.  AH of them tried to
postpone the issue, to evade the issue, to get
it postponed through the appointment of a
Commission.  After all, what do you want to
know about concentration  of sownership
in the press which you do -not know
already? What do you-wantto know
about  the economics which you do not
know  already? What do you want to know
about diffusion which you do not know al-
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ready? You asked the Press Council also to
go into  this question of the freedom of the
press. | know that it is embarrassing. | know
that it is embarrassing because no Minister for
Information and  Broadcasting has really
been able to handle this question. And as long
as the power of the money bag remains, as
long as the power of the jute bag remains,
as long as the power of the gunny bag remains,
the  press cannot  really be free. And you
know the  examples and, therefore, what
you have done also is to postpone it. | do not
blame you because every  Government has
been chary, fearful of touching' what they think
is a dynamite, the ownership by private
industry.  However, | would like to say that
even then, we should have a relatively limited
Tree press than to have a no free press at all.
That is why, | moved my amendment about the
code of conduct. Why have | moved this
amendment? After all, when you are talking
about the Press Council Bill today, you are also
talking in the  context of the 1970's, that is the
context of 1978. You are not talking in the
context of 1956 or 1952. You are talking in the
context of the experience that we have
gathered and gained today. You said that there
is a difference between formulation and
building up of a code of conduct. The previous
Press Councils ®"d many other committee's have
said that there should be some kind of a code of
conduct and you say that instead of formulating
we are asking them to build up. Now, |
woulcT lilce to ask this House, really
speaking, can there be such a difference
between formulating and building up? Who
is going to build up? After all, the same
persons who, you said, are not now going to
formulate. They were earlier expected to
formulate.  "Now they will not formulate but
they will build up. But the suspicion remains in
the press circles and even in the non-press
circles that this may be the thin end of the
wedge.

In fact, |1 know that there are the problems
of what has been called the yellow
journalism. | know there are
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problems of irresponsible writing. In fact, let
me say that | myself have been the victim of
vicious writing in the press, even in
responsible press more than once. But, yet |
think it is much better that we give them the
fieedom than try to impose something on them
which would not work. That suspicion would
be used either by the vested interests or by the
Government in order to control the press. Why
is it that all the press people are against this?
After all, that also should be taken into
consideration.  ,You said the  two
representatives who opposed, who have given
their minutes cf dissent have said that they had
to do it because they were representing the
feelings of the press. Now, | put it to you, hon.
Minister, if this is the feeling, if this is the
suspicion, then what is the need for insisting
on it? You say, there may be apprehension that
if this sentence is deleted from it, then it would
be taken to mean that there would be no curb
on irresponsibility. 1 do not see how, because
you yourself say that you are not going to
impose anything, that there will be this
building up, which means a gradual consensus
to be evolved. If that is so, what is the check
on irresponsibility? You are only feeding
suspicions. (Time bell rings). After all, the
press also feels whether it is formulation or
whether it is building up, if it is meant serious-
ly then it would lead to imposition, and, if it is
not meant seriously, then there is no need to
have it. That is my submission to you.

Sir, | would like to make one more
submission to you. But please do not think
that | am irrelevant. (Time bell rings). | would
like to submit to you that the time has come
when you should seriously consider, the
House should seriously consider, both the
Houses should seriously consider and the
press should seriously consider whether or
not, in order to make the press really feel
independent, we can have constitutional
guarantees for the freedom of the press and
also constitutional guarantees guarantee-
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ing delinking and diffusion, without which
freedom of the press has no meaning.
Therefore, kindly do consider the question of
constitutional guarantees for delinking and
diffusion of ownership of the press and, in the
mean time, | would request you, because
these suspicions have arisen, not to insist on
keeping it because thereby you would only be
feeding suspicions.

SHRI  AMARPROSAD CHAKRABORTY:
Sir, from my experience as the President of a
journalists trade union, | have given this
amendment. For the last few years and now—
we both are the directors of another paper
taken up by the Government— our experience
is that whenever there is a movement of the
working journalists, i.e., of the weaker
section, the news about the people who are
greatly connected or basically connected with
this struggle, is not published at the visible or
the invisible direction of the higher-ups. That
is the most sorrowful thing. So, Sir, |

7 P.M.

apprehend that so far as the weaker sections
are concerned, this code of conduct and this
building up of these codes will not be
followed to protect the weaker sections, and |
have given this amendment with that end in
view. Though the Council is given the power
but still the weaker sections in view, | have
given this amendment and | need not speak
much on this issue.

SHRI LAL K. ADVANI: Sir...

SHRI LAKSHMANA MAHAPATRO:
Let him agree to delete it.

SHRI LAL K. ADVANI: Sir, | have briefly
referred in my reply to the issue of the code of
conduct. Mr. Dutt has raised it again and |
was listening again and again to some in-
terruptions from the other side about Shri P.
G. Mavalankar having appended the note of
dissent.

SHRI KALP NATH RAI: Yes, I said it.
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SHRI LAL K. ADVANI: You are right. He
appended it on the specific point. He was not
there when we discussed this matter and |
notice that even in his dissent note what he
says amounts to what the approach of the
Government and of the majority of the
Members of the Select Committee was,
namely;

"In my view, the idea of a code of
conduct, valuable and useful in itself,
should best be allowed to evolve and
emerge steadily and pragmatically on the
basis of overall experience gained by all
those concerned rather than priority con-
sideration on construction of a code of
conduct by the Press Council at a given
time."

So, it is only when he was not there. If he had
followed what | had said— and | repeated
here—that the intention is not that the Press
Council at a given time should sit down to
formulate a code of conduct, the ten
commandments, or the twelve com-
mandments or the twenty commandments,
whatever it decides... (Interruptions).

SHRI KALP NATH RAI; Please read
through the letter.

SHRI K. K. MADHAVAN: Sir, it is not
the intention here but the letter of the law that
counts...

(Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please don't stand up every
time.

SHRI LAL K. ADVANI: It is in that
context that the Joint Select Committee was of
that opinion that is this was the majority view
in the Joint Select Committee in the given
context of things, because the code of conduct
came to be associated with something that
happened during the emergency which was
obnoxious no doubt, because at that time, the
proposal was to legislate a code of conduct °y
law, not by the Press Council, but the
Government itself was to
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lay down a code of ethics for the journalists
which is something obnoxious. Here, neither
the Government wants to lay down a code of
ethics nor the Press Council is asked to lay
down the code of ethics. The Press Council is
asked to function in a manner, to take
decisions in a manner that over the cours, of
time, a code of conduct is evolved for the
journalists. So, | do not think there can be any
objection to this particular provision. | would,
therefore, request Shri Duttji and Shri
Chakrabartyji to withdraw the amendments.
st sRanfa faast e,
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now, amen?-
ment No. 5 to Clause 3. Dr. Dull do
¥ou presg it.

DR. V. P. DUTT: Yes.

THE VICE-CHAIRMAN (8HRI
SHYAM LAI, YADAV): The question
is:
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5. “That at page 5, lines 35 and
36 be deleted.”

Those in favour may plerse say ‘Aves.
SOME HON. MEMBERS. ‘Ayes’.
THE VICE-CHAIRMAN  (SHRI

SHYAM LAL YADAY):; Those im
favour may please say ‘Noes’

SOME HON. MEMBERS: ‘Noes'.

THE VICE-CHAIRMAN (SHEI
SHYAM LAL YADAV): I think the
Noes’ have it.

SOME HON. MEMBERS. No, Sit.
The ‘Ayes' have it.
THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAV): Then, Divi-
gion.

SHRI KAMLAPATI TRIPATHI:
Sir, I think, no division is needed.
The Chair may kindly rescind that
decision,

THE VICE-CHAIRMAN {SHRI
SHYAM LAL YADAV): Doe:
the House agree to this?

HON. MEMBERS: Yes,

THE  VICE-CHAIRMAN
SHYAM LAL YADAV),
again put the guestion.

(SHRI
No, I wili

5, The question is:

“That ay page 5, lines 35 and 36
be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now we take
up amendment No. 7 to clause 13.
Mr. Chakraborty, do you press it?

SHR] AMARPROSAD CHAKRA-
BORTY: Sir, since the hon. Minister
has assured, I withdraw the amend-
ment.

*The amendment (No. T) wus, by
leave, withdraum.
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV). The question is:

"That clause 13 stand part of the Bill."
The motion was adopted. Clause 13 was added
to the Bill. Clauses 14 to 24 were added to the
Bill Clause 25—power to make  rules. THE
VICE-CHAIRMAN (SHRI SHYAM LAL
YADAYV): Now we take up clause 25. There
is one amendment. Mr. Mahanti, do you
move it? SHRI BHAIRAB
CHANDRA MAHANTI: No. Clauses 25 to
27 were added to the
Bill. Clause 1, the Enacting

Formula and the Title were added to the Bill.
SHRI LAL K. ADVANI: Sir, | move. "That the
Bill, as amended, be passed.” The question
was proposed.

SHRI LAKSHMANA MAHAPATRO:
Sir,...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): | do not allow you. You have
spoken earlier on the Bill. The Member who
has already spoken in the first reading cannot
speak, that is the procedure. (Interruptions)
How can you speak? It is already very late.
Youi have already spoken. You please resume
your seat.

The questions is:

"That the Bill, as amended, be
passed." The motion was adopted.

PAPERS LAID ON THE TABLE

I. The Prime Minister's letter ask-ing
for the resignation of the Minister of
Home Affairs and Chaudhary Charan
Singh's  reply thereto.

Il. The Prime Minister's letter asking for
the resignation of the Minister of Health
and Family Welfare and Shif Rajnariain's
reply thereto.

I11. The letters of resignation addressed to
the Prime Minister by Shri Ram
Kinkar, Shri Janeshwar
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Mishra, ShriJagbir  Singh and
Shri Narsingh, Minister of State.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, on behalf of the
Prime Minister, | beg to lay on the Table of the
House a copy each of the following communi-j
cations:

|. The Prime Minister's letter dated June 29,
1978 asking for the resignation of the
Minister of Home Affairs and Chaudhary
Charan Singh's reply dated June 30, 1978.
Il. The Prime Minister's letter dated June
29, 1978 asking for the resignation of the
Minister of Health and Family Welfare and
Shri Raj Narain's reply dated June 30, 1978.
I1l. The letters of resignation addressed to
the Prime (Minister suo motu by the
following Ministers of State:

(i) Minister of State in  the j

Ministry  of  Works  and Housing, Shri
Ram Kinkar;

(i)  Minister  of  State in the
Ministry ~ of  Petroleum and  Chemi
cals and Fertilizers, Shri  Janeshwar
Mishra;

(iif) Minister of State in the
Ministry of Information and Broad-
casting, Shri Jagbir Singh; and

(iv) Minister of State in the Ministry
of Law, Justice and Company Affairs,
Shri Narsingh.

[Placed in Library. See No. LT-2582/78
for 1 to 1]

SHRI LAKSHMANA MAHAPATRO
(Orissa): Why this partiality? Tomorrow it
is 9th and on 10th it is being discussed.
Why is it being laid at the fag end of the
day?

JUARIETE (o wHeTE a1Ey )

UT A & FEAATEN FA I 11

aq ax & faa wafm #1 9= 29

The House adjourned at eleven
minutes past seven of the clock till

eleven of the clock on Tuesday,
the 8th August, 1978.
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